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I Heard Mr.B.Sarma, learned counsel for the 

A+cant and perused the materials placed on 

reprd. 

Issue notice to. the Respondents requiring 

th4n to file their written statement within 30 days 

of rceipt of this notice. 

No further recovery, should be made from 

thAPlicant without leave of this Tribunal. 

Call this matter on 03.09.2009. 

Send copies of this order to The 

Re4ondents (along with notices) and free copies 

of *is  order be also sent to the AppUcant and be 

supked to the learned coUnsel appearing fói:- the 
• 	

• 	 1 

T. 
/ 	 cT 

(M.K.Chaturvedi) 	 (M.R.Mo anfy) 
t1ernber (A) 	 Vice-Chairman 
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O.A. 33-09 

03.09.2009 	Mr.U.K.Nair, 	learhed 	counsel 

appearing for the Applicant is present. On 

behdlf of ICAR Mr.M.Mahanta, Advocate JTØ" 
)Ac fr C4, 	

undertakes to enter appearance and file 
I 	 writfer statement within next.six weeks. 

Call this 'matter on 15.10.2009 

awaiting writen statement from the 

• 	-fl o 	
Respondents. 

,L 
( 

Covr1 opp ec 

	

- 	 Y 	(M.K.aturvedi) 	(M.R.Mohanty)  

	

Member (A) 	 'JicChdirman 
- 1ibb/ 

". 	1.1.2009 	Despite opportunity n6 wften 

statement has yet been filed on behalf of 
,. _the Respondents. 

.'. ',: 	 •- - 	 ;' 	 .. 	' 	'. 	

I., fr 	: 
• 	

•• '. 	 " 	 : 	 Subject to legal pleas to be 
• 	 . 	 '. 	 : 	

' S 	
examined at the final hedring, this case is 

• 	
admitted. 

 

• 

#'7( VD 	71° 	I 	 Opportunity 	to 	file 	written 
statement is hereby granted to the 

Respondents to file thI'written statement 

/ 	 of December, 2009 
C 	. 	

S 

- 	
1 	i' 	 I 	 Call this matter on 02 12 2009 

•• 	.• 	 '2:. 	 Send copies of this.'order to the 

	

S 	Applicant and to the RphnJs ipJh .. 

address given in the 0 A 

r 

	

ç 	 (M K&aturvedt) (M R Mohan1y) 
, 	

Member (A) 	Vice-Chairmon 
4 	 /bb/ 	

- 

cA tELL 	 •. 

;~, ~10  :. 	 •, 

•• 	 • 	 -. 	 .. 	 ' 
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02.12.2009 	It is stated that reply has been filed to- 

day. Learned counsel for the Applicant seeks 

time to file rejoinder and allowed. 

List on 06.01.2010 

Mdan LChaturveth) (Mukesh kum Gtta) 
Member (A) 	 Member (J) 

ILml 

6.1.20K) 	 Time is extended to file rejoinder. 

List the matter on 2.2.2010. 

(Madan KipChaturvedi) (Mukesh Kumar Gupta) 
Member (A) 
	

Member (J) 

02.02.2010 	Accepting the prayer for time to file 
rejoinder within three weeks from today, 

,case is adjourned to 24.02.2010, on which 
date it will be heard tinally. 

(Modan Ku r Choturvedi) 	(Mukesh Kurna Gupta) 
Membei(A) 	 Membe(J) 

nkrn 

24.022010 	Last and final opportunity is granted to 

Applicant to file rejoinder within two weeks, 

failing wh1ch matter will proceed based on 

documents and pleadings available on 

record. 

C 
'vt f/ 

C 

List on 11. 3. 	10. ar  

(Madan'1Chaturvedi) 
Member (A) 

/bb/ 

(Mukesh Kumar Gupta) 
Member.(J) 

Ii  (zj-:; 	tel 
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032010 	'besplte Iast and final oppoufli. 

'.' 	 ' 	

iahted'.to file rejoinder vide orler dated 
) 	 'ti 	 H 	 24th February 2010, no stepshave been 

taken. in comliance with th., said 
direction In the circumstances, nght to 
file rejoinder is fórfited. As the O.A. has 

rç already been adnitted, vide order dated 

S .hed 	l5.102009, list for hargoil 

tw 	
15032010 

12- 
(Mukesh Kumar Gupta) 

Mcmbcr(j) 

No r 

	

15.03.2010 	 On the, prayer of the counsel for the 

parlies list on 1832010 - 

(Mad Kr. Chaturvedi) 
0 	

. .. 1 Mernber,1A)' 

pg 

	

48,0:i2 O.1Q. 	. Proxy counsel for Mr. U.K. Nair, 
learned counsel 'for 'AD

-
Iicnt made i 

/D 	., (1A 	ee<f 	. 	• 0 0 	 ' 	

;0' 

a 
v 	, 	. 	 request for adjournment which request 

has'.not been objecte4 by Mrs. R.S. 
• 	. . '• 	ZIO 	. 	' 	Choudhury, 	learned 	counsel 	for 

Respondents, as such list on 05.04.2010 

(MadamY  hatuedi) , 
Member (j 

	

Ipbi 	
• 0 	 ' 	 ' 

JO  

	

05.04.2010 
0 	On therequest o'f. Mr.U.K.Nair learn- 

counse! for " the Alicaflt ce is adjourned 

	

L 	
' 
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05.04.2010 	 On the request of Mr.U.K.Nair, learned 

counsel for the Applicant case is adjourned to 

20.4.2010. 

List on 20.04.2010. 

(Madarrhoturvedi) (MukeshKr. Gupta) 
Member (A) 	 Member (J) 

Irn 

2004.2010 	On the request. of proxy counse) for 
appidilant, adjourned to 22.04.2010. 

Xr,  

jMadon Kurrsar 0ha1urved) 	(Mukesh Kurna Gupta) 
Member (A) 	. 	 Member (M 

• rkrn  

	

22.042010 	Various reefs have been sought in 

these two O.A.s 133 and 134 of 2009, namely, 

entitlement. of 2 advance increments, 
• 

V  recovery made, assessment not carriedotjt 

from 1-4 to T-5 categories as well as action Vj 

not releasing salaries for certain months in the 

year 2008 and 2009. 

Learned counsel lot applicants 

	

Mr.U.K.Nair, at the outset, made a statement 	
V 

that he will not press other reliefs except 

issues regarding entitlement of 2 advance V 

increments and recovery made thereof, 
V 

V 	 particularly when such mUltiples reliefs are 	V 

barred under Rule 10 of CAT (Procedure) 

Rules, 1987. However, he seeks liberty to 
V 	approach the concerned authority for rest of 

V 	
The reliefs. This aspect has not been disputed 

V 	
by Mrs.R$.Choudhury, learned counsel for 

respondents. Hence, we confine ourselves in 

these proceedings to the issues regarding 

entitlement of 2 advance increments and 

• 	consequential recovery. 

Contd... 	V 



4 .  
O.A.133-09 

Contd. 
22.04.2010 

Heard U.K. Nair, learned counsel for 

applicant and Mrs. R.S. Choudhury, learned 

counsel for respondents. 

'3 LaD 

CO 

'bakk-0-4 

.s 

'brr 
i5 

Upon hearing both sides for some 

times, the question, which is narrowed down 

and required to be considered is, whether an 

officials who had already enjoyed 2 

advance increments on completion of 5 

years service but not promoted, subsequently 

promoted Is entitled to 2 more advance 

increments in the promotional scale or the 2 

advance increments in lieu of promotion 

already granted would have to be adjusted. 

In the circumstances, respondents are 

directed to produce pay fixation order of 

applicants on grant of 2 advance increments 

w.e.f. 01.01.2000, to have a comparative 

study as to whether pay fixation order dated 

01.01.2004 is justified or not. Respondents are 

directed to do the needful within a penod of 

two weeks. 

/bb/ 

List on 06.05.2010. Copy of this order - 

be made avadable for necessaiy 

comp1iance. 

(Madan Ku 'Choturvedi) (Mukesh Kumar Gupta): 
Member (A) 	 Member (.1). 

K 
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- 06 05 2010 	'i vcp J3onk at th app1I(ant has 
been cprodued before 'os. A cnmpara -iue 

	

- 	, 	 I Di 	b 	-: 	 * anaiysc at py tiwat,on order of the 
•..3 	•r. 	iJr 

apphcortt hac a'so been tahidated and 

shown to uc. On perusatof said tahuhaEion 

	

:', 'fl' jltcd t-:mri rcu 	we are prima hcie si.cfied thai; there is no 

i 	 'i.' 	 ,.,))egality made by the respomdent in fixing 

	

ct L- 	r ppHt PAY- 

oc•'.'c'i 	in 	br 	c . 	r 
On the request of Shri G.Z. Ab med, 

o 	 ?ti'flsLM4 ' - i 
p.roiqi cojinsel for applicant, adjourned to. 

,t.',rnoIci toi 1c4 
0705.201. 
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(Modon KumoChoiurvec) (Mukesh Kurnar Gupta). 
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IN I'IfE U!ENIRAL ADMiNIS'IRAflVE TRiBUNAL 
UUWAHAfi £4ENU.H, GUWAHAT! 

And 

0ANn1 34 of 2009 

).)4'Fi- OF i)C IS)M 0705201 t') 

Srnt KRvftn Mehrotrn n 0,ANo.1 33/2009) 

2. 

 

12,111-i Kmai Rafljnn Ghosh 	4i 34/)04) 	,4ppicn(s) 

Mr Uk.. Nair 	 Ad voc) for the 
App1icnt (s) 

Versis- 

Un O) (4 lid a ind others 	 Hjoude t(s) 

j1rs R.S. ttidbury 	 k;r the 
Res,ondent(s) 

CO 8AM 

I'he Ho'hie S11'ri N4nkesh Knin.nr Cu hiai Mem. her 

ihe Honh)e Shr 	an iiniar ,Rtrved Atintinisaralliw..1 h'lernher 

I 	Whether rpor$Prs fl 	newspapers 
may be allowed to see the judiiment.? 	 I 
Whether to he refe.rred t the R'rter or not? 	Y/4JrJo 

Whether their ,.ord sh pS wish to see the Fair copy 
sJNo of the ju dq men t? 	 V  

Mewher(j),z" 

s4,stc*tszs. SS 

f 



UEItRAL ADt4IN IS1!(A'I!Vi i tRll)L' NAt 
S UWJ\JHIAIJ PENCH 

Orqhu AppictTion .NoJ 34 ot 

With 

OriglHRl A 	ct:hn No.1 34 of 200 

Date of Order: This the 7 day of Max,  2010 

Th Hun hle Sb r !ukesh E u-r Gu p:, i4 ci icin.I .Mjnher 

The Hc- nhe Sb ri h4cidan K4mar (,nh rved, Ad r thctrRfive Merher 

Sm t k Rvftn Mh mtr, 
W/o Sri Sushanta Das BIswas, 
Colonei Chow.rnuhan, AgartaJ, 
)slWesL Trpura. 	 Appk.nt in OANoI 3312009 

2. 	Shri X..mM Rnjnn Gbosh, 
Sto Late Karunamoy Ghosh 
Resident ofjorapukurpar '  
Ranam a1pon r, 
Apartaa799001 

ByAdvcate Mr 1JJ<.. Nr. 

Applicant in O.ANod 34,2009 

1je 111d ia n C omi,161 01' Aqr Tiii!ura Research 1  
Represented by the Director GeneraL 
Indian Counci' of Agricultural Research, 

flbawan, Ntw Ue1h1 10001.  

2, 	The Drf:or,  
ICAR Research Compiex, NEH Reiion, 
Unuoi Road,, tjmiam, 
Borapi7931 (E,, 'ghaey. 

3 	heAssru t Ad t .in.ictr&1Ve Ofticer (,Adm n) 
ICAR Research Complex, NEH Retion, 
Unuoi Road, Uniam, 
Barapii-7931 03 : JM eçjh 

4. 	The joint; Dfrector, 
ICAR Research Complex, NEH Reciion1 
Tripura Centre, Lembucherra, 
West Trpura-7992 ii, 
Triura. 	 Common respondents in bath cases 

By AdvncFcif Mrs RS. Chmdhnry. 

#4fll.4d.44•4fl*4.***# 
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0AN133&34 &2009 

C) R 1) E R ro.A.L) 

MU1thSHKUMM U.UIUAtMU&3J.R 

As thEte two )As 	ift;c'i nsu'sttons c 	1i 

th snii werP hrd 	tosy ind d}sposed of by prcn: 

crflctri(n 	ordet'. 	For 	hfvy. 	rF1S 	or 0. 	deu1:it 	trmn 

1).1No1 3tt2lX)9. 

AdrnHtei iu1s are: Rppr:ni: LVs b.idIy 	oint:ed s 

(1ipuer (:;.ie  T e year I ; pro i:ed o Gr.ide of T-2. 

Cat goryfln 1.987 d T-1-t tn I 99 tn the year 1)0. ie wrls Iurther 

imoted ii flrnde TH -3 .  (4egory-11 w.ei. 01. .1 I .1 95, Merft 

promotou is gciv(rr!e(i by rnk..s kno'.vn as Tecbnlcal S .rvk, fhc OF 

the )1::.AT I 97F wiicb were am nded on 03.02.2000. R;ile $.I dE9J 

wi)h career advanceme.0 p.rovt(1es that there shfl he A system Of 

me.rt: promotkn froin one jrade to the n(. -wtA0fjfver qjrae i rresper.Hvo 

ot the crnrrenee of the vacaces 

 

in the higher qade or grant of 

advance increrent(s) n the caine grade, on the has of the 

assessment tA pertor ce. The persons concerned wifl he eligbe for 

cons )erahon r such iro ntinn or For fjrwa (if advan c !crenen t(s) 

after the exp.ry of the number of ()re.scrlhed years of servee in the 

qvwle as detasted ther&n. Applicant had hen in the pay cate of 

as on 01 .01. .2001) (i.- 11-3). Ilis pay as on that day wac 

c5375/-. Ac per atnresiid rukc3  one Lc itUed to either nierft 

p.romohon or grant of Rdvance neeIc. 

scue Which falls for 	 is v:her 

1hE) has been oranted a0vanro incromenfr, in fieti ot runt omotiou, 

on grant of regular prmnton under said 	 01r hfled to 



3 	 OANoi33&I34 jf2O1i9 

proiechon of two advarue crement so ead/jruted In the Facts 

of present: case., he was granted two R(hflcE creeslfJ ate pay 

scale of Rs,4,500-7000/-, which carried anona) increment: at Fsi25/-

in sakl scale. As such after grant of two advamc.e. jocreircylts his pay 

was raised tn Js.56 5/-. He was also qraci ted annual inerernen t wb ich 

had fallen on 01,01.200.0  at: the rate of lsd251 hi the scale. of 

1s,4,50€L7,000/. As such his pay was raised to R5.5,7501'. 

Suhseqne.n ily he was also gran ted normal assessyllellt promotion on 

merit w.e.f. 01 01 .2001 hi the pay scale f Rs.5,00$,0O0/. 

Erroneously, as. per the respondents, his basic pay was fixed at; 

Rs,6025/- in the scale nt; Hs.5500-9,000/ Since there had been some 

protest; lodged by the officials working in the institute, pay Fixation 

was revised, which became the suiject; niatter in present O.A. 

Aecording to apphcont tliere was no illegality hi the pay fixation 

carried out by the respondentseven on gra:ot of promotion to T-4 

Grade as the basic pay in both the cases remained the came. This has 

been seriously contested by the rscpondent;s stating that proper 

F:atio.n of pay would he Rs.5t$25/- and not 5750/-, as carried out; 

erroneously. :tt was explained that basic pay,  on the date of promot:ion 

in T-4 grade would be Rs.5,500/- and after notional increment granted 

at the rate of Rs.1251- ii: would come to Hs5625/-. Since there was no 

m.3tchmcJ stR!;e in the scale of Rs.5,5009,0001-, his pay was rixed at; 

:RsJ3,mo/-, granting Rs.75/- as personal pay, to be ajjusted in the next 

annual increment. Learned counsel For applicant; has otjected to this 

fixation stating that if he was not; allowed two advance increments as 

on 01.012001 and was granted renlar promobon in T4 grade his 

pay would have been .Rs.5750/-, instead of Rs.5,875/-. 



LI 

4 	QA.Nn. 133&134 2009 

VQe 	hea:rd 	rned &i.uset br thc 	t:ie 1  pred 

the p}e dnçs 4iud other mnterM )iM on rcerd, our Ehu1ion w 

drawn by learued co isel for app cant to vark;ns praer made by 

appticant nan:4y, to reffilld the awonu t revered etc. aq weU as to 

release the wiflihold anic)(mr )kc 1  reqifbrm.q rsn to ses 

him u Ti category, to ihwh he was eutl&kd to as o ile. Varinn 

other r"hes have also heen sought;. We may nnte that: vkle order 

dated 22 O4i1 0, lear' ned con nsel frr appDca n t when ron Fronted with 

Rule 10 of CAT (Proc(.'-dure) Rules, ii 9R7 which prnhihts multiple 

reliefs, not r nsequentiat to the rnn rele!, he had toirly imt:ted 

that he ltrrmki not: press other r Jiet' and, t ereh,re, he was granted 

hberty to approach the concerned t:horitr tor rest of the reliefs 

Only relief whkh had been confined in present: O.A. was the issne 

regarding grant of two advance neremen t.s in pror!mhonrd post and 

consequen tiM recovery. herekre, we meod not: elaborate on said 

aspect_ Issue rejarding grant: ut' two advance O ff crements and 

conseential action, in our edred opinion, is totally 

mionceived. When a person who is granted advanco. increments in 

the Iv'er scale is granted regular promotion to llu4 next grade 

namely, T-41n the present case which carries a higher pay, rlyation 

has to he revised and the advance increments already granted in the 

lower scale namely, s.4,500L7,00Oj cannot be allowed once again 

in the higher scale namely, .Hs,5,%0O-9 1000/-, otherwIse this would 

arnon n I; to double benefits, which is huperm issible. Any Uleijaflty 

roumItted by the respondents as we have already noticed 

heejabove, certainly has to be r':1iied, rhich precisely has been 

done by the spn(l ts. ) n our considered opin ion since there was 

no natching stage I the scale ot Rs,5,00$,0001- of s,67/- he 
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was grnnlrd The hEm'bt of pay,  pro tton uf 1Hs751- ttnçj t 

pErs1)n iI pij tO he a(jStPi' in the n 	flH ki(41 UreJn :fl 	c. no 

iH.ega$y or 'aiit 	ifi 5id 	tJOfl, In tUtTJ  he .h (S Efl çj iven 

certamheU:er pay thoujh in a m mi ncr that indeed wontd rth-t 

.repondenEs have acIed *ifth 	ana rLhjn Ote,  tour 'ornerc of 

xnnioj the .natr on either anqk we ito nt: tIod any 

.fleqaiy in pay fixaiori In any nnner. 	 / 

4 n view of the ahrn'e d sskui, both r' icM of  

with liberl:y as prayM for in respect of apphcanF in O.4NO J 3J2OO9 

As far as prayer made sp.ekin g-dfretkn for ,ssecsr-n t for piniotion 

to next highPr grute n ni€dy, T5 is ccmcerrted, the respnndent will he 

well advised, t resider Fh eir ctairn as per rnes on Lh suject. No 

COStS . 

S)", ., 
(MA,DAN 'KITMAR C.H411JRVEI5f) 

	
(M1.JK'tS.H K UM 4R ( P! 3A) 

ADMINISTRATIVE MEMBER 
	

JUDICIAL ME MBER 

nkJT 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. / 9 3 / 2009 

-' 

	

Centra, Admingt 	 ' IiThu nai 
( 	

JUL 

wahatr Bench 

Smti Kavita Mehrotra 

-Versus - 
.Applicant 

V 

The Indian Council of Agricultural Research 

& ors 

..Respondents 

SYNOPSIS 

This original application is directed against the communication dated 

17.12.08 effecting 40% refund of the two advance incremeths granted to the 

applicant w.e.f. 01.01.01 to 30.11.08 in the Grade of T-II-3, Category —2 from 

the arrear pay released in his favour in terms of the recommendation of the 

Sixth Pay Commission and the balance 60% refund of thesaid two increments 

contemplated to be recovered at the time payment of next arrear pay. Furthçr 

grievance of the applicant is with regard to the withholding her assessment in 

connection with her promotion to the Grade of T-5 category-2 of the Technical 
Services. 

The applicant was appointed as a Laboratory Assistant, Grade —T-2in 

the ICAR in the year 1985. Thereafter,, she was promoted to the Grade T-I-3 

w.e.f. 01.07.1992. In the yearQQ, the applicant was further promoted to the 

Grade T-II-3 w.e.f. 01.01.1995. In terms of the Technical Service Rules, 1975 

there is system of merit promotion from one grade to the next higher grade or 

grant of advance increment in the same grade, on completion of 5 years of 
service in a particular grade. The applicant who was eligible for promotion to 

the Grade T-4 in the year 2000 was granted the benefit of two advance 



increments vide an order dated 17.09.01 w.e.f. 01.01.2000. Subsequently, the 

applicant was promoted to the Grade T-4 vide and order dated 12.12.03 w.e.f. 
01.01.01 and her scale of pay was fixed at the stage of Rs. 6,025/- in the time 
scale of pay of Rs. 5,5001- 9,000/-. As the applicant was continuing to enjoy 
the benefit of pay fixation consequent upon his promotion to the Grade T-4, 

the respondent no. 4 in a most arbitrary, illegal, malafide and discriminatory 

manner effected 40% refund of the two advance increments w.e.f. 01.01.01 to 

30.11 M8 granted to the applicant from the arrear pay released to her in terms of 

the recommendation of the Sixth Pay Commission. The balance 60% of the 

refund is contemplated to be recovered at the time of payment of next arrear 

pay. The above mentioned refund has been so effected without their being any 
order issued by the competent authority towards effecting such refund and also 

no opportunity was afforded to the applicant of being heard or complying with 

the necessity of Principles of Natural Justice thereby rendering the said refund 

to be illegal to the core of it and unsustainable in the eye of law. 

in addition to the above mentioned grievance the respondent no. 4 has 

withheld the assessment of the applicant with regard to her promotion to the 

Grade T-5, Category - II consequently denying to her due and legitimate 
promotion to the said Grade. 

As such, the present application seeking appropriate relief(s). 

Filed By 

iai jminstTctvoTrthunaI 

1 7 JUL 2009 	 Advocate 
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LIST OF DATES 

1975 - 	The Technical Service Rules, 1975 ICAR regulating the 

service conditions of incumbents engaged in performing 

technical duties in the ICAR came into existence. 

11.10.85 - The applicant was appointed as a Laboratory Assistant, 

Grade - T-II by the Director, ICAR. 

10.04.95 - The applicant was promoted to the Grade of 1-1-3, 

Category - I w.e.f. 01.07.1992. 

03.02.2000 - The Technical Service Rules, 1975 was amended and 

certain modifications were effected in the re-arrangement 

and prescription of the criteria's for promotion to the 

Grades in Category - I and II of the said service. 

5. 	29.06.2000 - The applicant was promoted to the Grade of T-11-3, 

Category - II w.e.f. 0 1.01.95. 



17.09.01 - The applicant granted the benefit of two advance 

increments in the Grade T-II-3, Category - II w.e.f. 
01.01.2000. 

12.12.03 - The applicant was promoted to the Grade - T-4, Category 
 —IIw.e.f 01.01.01. 

01.01.04 - The Joint Director, ICAR, Research Complex requested 

the office of the Assistant Administrative Officer (Admn) 

to fix the pay of the applicant in the pay scale of Rs. 
5,500-9,000/-. 

03 .03 .04 - The Administrative Officer (A) fixed the pay of the 

applicant at the stage of Rs. 6,025/- in the pay scale of Rs. 
5,500-9,000/-. 

17.12.08 - The respondent no. 4 vide the communication dated 

17.12.08 communicated to the applicant the action 

towards 40% refund of the advance increment granted to 

her in the Grade T-II-3, Category - II with further 

stipulation that the balance 60% would be recovered at the 

time of payment of next arrear pay. 

Filed By 

JtriiT 	

A vocate 
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1. 
APPLICATION IS MADE: 

This original application has been preferred against the communication 

bearing No. F.6 (44)! TC! 08-09/ dated 17.12.08, issued by the Joint Director, 

ICAR Research Complex, NEH Region, Tripura Center, West Tripura towards 

40% refund effected of the two advance increment granted to the applicant 

w.e.f. 01.01.01 to 30.11.0from the arrear pay released in her favour in terms 

of the recommendation of the Sixth Central Pay Commission and the balance 

60% refund of the said two advance increments is contemplated to be 

recovered at the time of payment of next arrear pay. Further grievance of the 

applicant is with regard to withholding of her assessment in connection with 

her promotion to the Grade of T-5, Category —II of the Technical Service. 

JURISDICTION: 

The applicant further declares that the subject matter of the case is 

within the jurisdiction of the Administrative Tribunal. 

LIMITATION: 

The applicant declares that the instant case has been filed within the 

limitation period prescribed under Section 21 of the Central Administrative 

Tribunal Act, 1985. 

FACTS OF THE CASE: 

4.1. 	That the applicant is a citizen of India and a resident in the State 

of Tripura and as such she is entitled to all the rights, protections and privileges 

guaranteed under the Constitution of India and the laws framed there under. 

4.2. 	That the applicant states that she was initially appointed as a 

Laboratory Assistant, Grade T-2 vide an order bearing No. RC (R) 36! 83/ 

(Vol-I)! 191 dated 11.10.1985 issued by the Director, Indian Council of 

"I  

1 
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Agricultural Research (herein after alluded to as ICAR for the sake of brevit)). 

Thereafter, the applicant was promoted to the various grades in the hierarchical 

setup for effecting promotions in case of incumbents of the technical service in 

the ICAR to which service he belongs and presently he is posted as Laboratory 

Assistant, Grade T-4 on her promotion as such vide an order dated 12.12.03. 

Since the date of her initial appointment, the applicant has been discharging the 

duties and responsibilities entrusted to her to the best of her abilities and 

without blemish to any quarter. 

A copy of the order dated 11.10.1985 is 

annexed as Annexure - 1. 

4.3. 	That the applicant states that the Technical Service Rules, 1975. 

ICAR regulates the service conditions of the incumbents who are engaged in 

performing technical service in support of Research and Education whether in 

laboratory, workshop or field or in areas like library, documentation, 

publication and agricultural communication. The technical services of the 

ICAR is comprised of all posts, the incumbents of which are engaged in 

technical services and they are grouped into three categories and each category 

is further sub classified into various grades as indicated in paragraph 3.1 of the 

said Rules which are quoted herein below for the sake of ready reference; 

Category Grade  

T-1 

Category - I T-2 
T-I-3  
T-II-3 

Category —II T-4 
T-5  
T-6 

Category - III T-7 
T-8 
T-9 	 - 

It is pertinent to mention here that in terms of paragraph 6.1 of the Rules 

of 1975, there is a system of merit promotion from one grade to the next higher 

grade or grant of advance increment in the same grade, on the basis of 

assessment of performances. The incumbents concerned will be eligible for 

Latb 	&;; 



COJI 	 . 

4 	 1? JUL 2009 

tuwa' all Benct 

consideration of such promotion or grant of advance increments after the 

expiry of the number of years of service prescribed in the Grade as detailed in 

the said Rules. 

	

4.4. 	That the applicant states that the next promotional avenue for the 

incumbents of Grade T-2, Category —I is the Grade of T-I-3. The applicant who 

was discharging her duties in the Grade of T-2 at the time when the 

Departmental Assessment! Promotion Committee considered the case of 

incumbents serving in the Grade T-2 on 06.02.95 was found suitable and was 

recommended for promotion to the Grade of T-I-3 and in terms thereof she was 

vide an order baring No.RC (R) 16/ 93 dated 10.04.95 promoted to the Grade 

T-I-3 w.e.f. 01.07.1992. 

A copy of the order dated 10.04.95 is 

annexed as Annexure —2. 

	

4.5. 	That the applicant states that on her promotion to the Grade ofT- 

1-3, the Administrative Officer, ICAR Complex, NEH Region, Baraparti, 

Meghalaya vide an order bearing No. F.RC (G) 49/ 95 dated 03.01.96 had 

fixed her pay at Rs. 1,400/- in the time scale of pay of Rs. 1,400-2,300/- w.e.f. 

01.07.1991. 

A copy of the order dated 03.01.1996 is 

annexed as Annexure —3. 

	

4.6. 	That the applicant states that she was again found suitable and 

recommended by the Departmental Assessment/Promotion Committee which 

was held on 14.06.2000 for promotion to Grade T-II-3 and pursuant to such 

recommendation, she was promoted to Grade T-II-3 in the Category-IT of tile 

service vide an order bearing No. RC(R)20/99 dated 29.06.2000. The 

promotion of the applicant to the Grade T-II-3, Category-I! was given effect 

from 01.01.1995. 

A copy of the order dated 29.06.2000 is 

annexed as Annexure —4. 
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4.7. 	That the applicant states that in the Technical Service Rule of 

1975 certain anomalies had arisen in the implementation of the said Rules, on 

identification and resolving the same, modifications to the said Rules were 

effected prospectively w.e.f 03.02.2000. The said modifications were effected 

in the rearrangement and prescription of the criteria's for promotion to the 

Grades in Category I and II of the said Service. In terms of the said 

modification, the Grade of T-I-3 in Category-I and the Grade T-II-3 in 

Category-Il were done away with and a new Grade of T-3 was brought in at 

Category-IT and incumbents in Grade T-2 in Categoiy-I possessing the 

prescribed qualification i.e., bachelor's degree in the relevant field or 

equivalent qualification from a recognized university were held eligible for 

assessment/promotion to Grade T-3, Category - II after completion of five 

years of service. The modifications which were effected in the year 2000 are 

reproduced herein below for the sake of ready reference; 

Existing Revised 

Category – I Category –[ 

(T-1) Rs. 3,200 - 85- 4,900/- (T-1) Rs 3200-85-4900/- 	— 

(T-2) Rs. 4000-100-6000/- (T-2) Rs. 4000-100-6000/- 

(T-1-3) Rs. 4500-125-7000/- 

Category –II Category - LI 	— 

(T-II-3) Rs. 4500-125-7000/- (T-3) Rs. 4500-125-7000/- — 

(T-4) Rs. 5500-175-9000/- (T-4) Rs. 5500-175-9000/- 

(T-5) Rs. 6500-200-10500/- (T-5) Rs. 6500-200-10500/- 

It is pertinent to mention here that the on implementation of the 

modifications w.e.f 03.02.2000, the applicant who is a Master 1)egree holder in 

the subject of Life Science, was entitled to be considered for promotion 

directly to the Grade T-3 from the Grade of T-I-3 in lieu of Grade T-II-3. In 

terms of the amended Rules of 1975, the applicant was entitled to be fitted 

against the Category –II in the Grade of T-3, but the Departmental Assessment! 

Promotion Committee failed to consider her case for promotion to the Grade ol 

'-I tcw• t kQ'$ 
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T-3 in Category - II of the Technical Services. Consequently the applicant was 

arbitrarily and illegally deprived of consideration of her case for promotion to 

the Grade of T-3 in Category-TI. It is pertinent to mention here that in terms oF 

paragraph 6.1 of the Rules of 1975, there is a system of merit promotion from 

one grade to the next higher grade or grant of advance increment in the same 

grade, on the basis of assessment of performances. The incumbents concerned 

will be eligible for consideration of such promotion or grant of advance 

increments after the expiry of the number of years of service prescribed in the 

Grade as detailed in the said Rules. Paragraph - 6.b of the Rules states that the 

entrants of Category —I, Grade - T- 1 would be eligible for assessment for 

promotion to Grade T-2 after having completed 5 years of service. The T•2 

Grade personnel possessing the qualification for direct recruitment to Grade 1'-

2 would be eligible for assessment to Grade T-3 after completion of 5 years of 

service in the Grade T-2. The applicant being qualified for direct recruitment to 

Grade T-3 was eligible for direct promotion from Grade T-2 to Grade T-3. 

	

4.8. 	That the applicant states that her promotion to the next higher 

grade/ grant of advance increment fell due in the year 2000 and consequently 

vide an order bearing No. RC(R) 22/99/ 7 dated 17.09.01 issued by the 

Director, ICAR, ICAR Research Complex, NEH Region the applicant was 

granted the benefit of two advance increment over and above her normali 

annual increment w.e.f. 01.01.2000. Along with the applicant, two other 

incumbents were also favoured with the grant of two advance increment w.e. f. 

the date shown against each one of them in the aforesaid order dated 17.09.01. 

A copy of the order dated 17.09.01 is 

annexed as Annexure - 5. 

	

4.9. 	That the applicant states that on availability of vacancy, time 

Director, ICAR subsequently vide an order bearing No. RC(R) 22! 99! 1 dated 

12.12.03 promoted the applicant to the Grade T-4 Category II w.e.f. 01.01.01. 

A copy of the order dated 12.12.03 is 

annexed as Annexure —6. 
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4.10. 	That the applicant states that vide another letter bearing No. RCI 

TC (P-47)/ 85/ 4044 dated 01 .01.04 the Joint Director, ICAR, Research 

Complex, NEH Region, Tripura Centre requested the office of the Assistant 

Administrative Officer (Admn), ICAR, Research Complex, NEH Region. 

Umiam to fix the pay of the applicant in the pay scale of Rs. 5,5501- to 9,000!-

w.e.f. 01.01.01 in the manner as indicated in the letter itself. The said proposal 

towards fixing the pay of the applicant was made consequent upon her 

promotion to the Grade T-4 vide the order dated 12.12.03. 

A copy of the letter dated 01.01.04 is 

annexed as Annexure —7. 

	

4.11. 	That the applicant states that in terms of the letter dated 01.01.04. 

the Administrative Officer (A), ICAR, Research Complex, NEH Region vide 

the order bearing No. RC (P). 78! 85 dated 07.04.04 fixed the pay of the 

applicant at the stage of Rs. 6025/- in the time scale of pay of Rs. 5500 to 

9000/- w.e.f. 01.01.01 with further stipulation that the next date of increment 

would be 01.01.02 subject to the provisions contained in FR-26. 

A copy of the order dated 07.04.04 is 

annexed as Annexure —8. 

	

4.12. 	That the applicant states that as she was continuing to receive her 

pay and allowance as fixed vide the order dated 07.04.04, to her utter shock 

and surprise, \Tide a communication bearing No. F. 6(44)! TC/ 08-09 dated 

17.12.08, the two advance increments granted to the applicant and another vide 

the order dated 17.09.0 1 had been recovered/ refunded to the extent of 40% 

and the remaining 60% of the amount has been contemplated to be recovered 

at the time of sanction of next arrear payment in terms of the recommendation 

of the Sixth Central Pay Commission. 

It is pertinent to mention here that the applicant was totally in dark 

regarding the decision to withdraw the two advance increments already 

enjoyed by her. No notice was ever issued to the applicant or she was asked to 

show cause/ explain as to why the two advance increments already granted to 
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her should not be recoveredl withdrawn. The communication dated 17.12.08 

further reveals that in total an amount of Rs. 64,687/- would be recovered from 

her and after recovery of the initial 40% of the said amount, a balance of Bs. 

39,254/- towards the remaining 60% would be recovered as contemplated 

therein. 

A copy of the order dated 17.12.08 is 

annexed as Annexure —9. 

	

4.13. 	That the applicant states that vide the order dated 17.12.08, the 

Joint Director, ICAR, Tripura Centre had unilaterally effected the refund of the 

two advance increments granted to the applicant, who is not the competent 

authority to order such refund. Infact, the Director, ICAR, Research Complex. 

NEH Region, Barapani is the competent authority to sanction or withdraw 

increments granted to a concerned employee and no such order has been 

passed by the said authority directing for refund of the increments enjoyed by 

the applicant w.e.f. 01.01.2000. The refund of the two advance increments by 

the respondent no. 4 as communicated to the applicant vide the communication 

dated 17.12.08 is without any authority and is arbitrary and illegal to the core 

of it and has got no legs to stand the test ofjudicial scrutiny. 

	

4.14. 	That the applicant states that the incumbents whose name finds 

place in the order dated 29.06.2000 (Annexure - 3) have all been granted two 

advance increments in the stage of T-II-3 and they have enjoyed the said 

benefit all along and no refund have been effected in their cases consequent to 

their promotion to the Grade of T-4. It is the applicant who has been 

discriminated 	against 	in the matter of enjoyment of the two advance 

increments which was duly sanctioned to her and such discrimination is 

prohibited by the mandate of Article 14 and 16 of the Constitution of India. 

Apart from the applicant there are other 112 similarly situated incumbents Who 

were favoured with the benefit of earning two advance increment under ti ic 

provisions of paragraph 6 of the Technical Service Rules, 1975 vide an order 

bearing No. RC (R) 20/99 dated 11.12.1999, but no such recovery order have 
been issued against those incumbents thereby meting out the applicant with 

hostile discrimination. The order dated 17.12.2008 has visited the applicant 
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with civil consequence as well as adversely affecting her service condition and 

the respondent authorities were duty bound to at least afford an opportunity to 

the applicant of being heard before arriving at such decision to effect refund of  

the two advance increments already enjoyed by her. 

	

4.15. 	That the applicant states that the Governing Body, ICAR; the 

apex body of the organisation in so far as adopting any policy decision relatii g 

to the service conditions of the employees of the organisation is concerned, has 

already adopted policy decision which have been circulated vide the 

communication dated 25.09.97 towards pay fixation vis-à-vis the incumbents 

who were granted the benefit of two advance increment on becoming eligible 

for receipt of the same and in terms of the said policy decision the applicant is 

entitled to enjoy the benefit of receiving the said two advance increments even 

after her promotion to the next higher Grade and as such, the deduction 

effected in so far as the applicant is concerned towards enjoyment of the said 

benefit is unsustainable in the eye of law and cannot stand the test of judicial 

scrutiny. 

A copy of the communication dated 

25.09.97 is annexed as Annexure - 10. 

	

4.16. 	That the applicant states that the two advance increments was 

granted to her w.e.f. 01.01.2000 i.e. the date on which he became eligible for 

promotion to the Grade T-4. Subsequently, he was granted the promotion to the 

Grade T-4 w.e.f. 01.01.01 vide an order passed in the year 2003. The two 

advance increments have been rightly granted to her on she becoming eligible 

for receipt of the said w.e.f. 01.01.2000. The promotion of the applicant to the 

Grade T-4 having been effected w.e.f. 01.01.01, her pay vide the order dated 

01.01.04 was rightly fixed by taking into account the two advance increments 

and there is no infirmity and/ or illegality towards fixing the same. 

4.17. 	That 	the applicant 	states 	that she 	had 	already vide 	her 

representations dated 08.12.08 	and 	18.12.08 prayed before the concerned 

authority to restore/ refund the amount that has been recovered from her, as 

communicated vide the communication dated 17.12.08, but nothing has yielded 
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in the positive in this regard and the applicant continues to suffer for no fault of 

her own. 

A copy of the representation dated 18.12.08 

is annexed as Annexure - 11. 

	

4.18. 	That the applicant states that as per the provisions of the 

Technical Service Rules, 1975 she became eligible for promotion to the Grade 

T-5 on 01.01.06 i.e. on completion of 5 years of service in the Grade T-4. The 

Departmental Assessment! Promotion Committee for the purpose of 

considering the cases of incumbents for promotion to the Grade T-5 met on 

08.1208 and 09.12.08, but no action has been taken in consequence to the 

convening of the said DPC and consequently the applicant has been deprived 

of her due and rightful promotion to the Grade T-5, which benefit she is other 

wise entitled to the receipt of. It is pertinent to mention here that the Rules of' 

1975 contemplate grant of promotion or grant of two advance increments in 

variably to an incumbent who had completed 5 years of service in the previous 

Grade. The applicant who is required to be promoted to the Grade T-5 in terms 

of the said provision has been illegally and arbitrarily deprived of the said 

benefit, which is legally due to her. 

	

4.19. 	That the applicant states that the respondent authorities have in a 

most arbitrary and illegal manner withheld the assessment for her promotion to 

the Grade T-5 for onward transmission to the concerned authority and such 

inaction has resulted in perpetuation of illegality towards the applicant in so fai' 

as her promotion to the Grade T-5 her concerned. 

	

4.20. 	That the applicant states that in view of the facts and 

circumstances stated above, it is a fit case wherein your Lordships would he 

pleased to pass an interim direction as has been prayed for, failing which tiLe 

applicant stands to suffer irreparable loss and injury. 

	

4.21. 	That the applicant states that in the event of your Lordships being 

pleased to pass an interim direction as has been prayed for, the balance of 

convenience would be maintained in favour of the applicant inasmuch as the 

((OJi(kQ M- 
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balance of 60% refund towards the two advance increments enjoyed by the 

applicant w.e.f. 01.01.0Ito 30.11.08 has not been recovered till date and the 

same is also impermissible owing to the instructions contained in the 

communications dated 02.06.88 and 25.09.97. Further, the promotion of the 

applicant to the Grade T-5 cannot be denied to her under the given facts and 

circumstances of the case and the said promotion is legally due to her. 

4.22. 	That the applicant states that action/ inaction and the wanton 

attitude of the respondent authorities have violated the principles of Natural 

Justice, Administrative Fair Play and the set of Rules established by the Law in 

not extending to the applicant her "just dues" of legitimate claim and thereby 

infringes upon the mandate of Articles 14, 16(1), 39(a) & 309 of the 
Constitution of India. 

4.23. 	That the applicant states that she has no other appropriale. 

equally efficacious alternative remedy available to her and the remedy soughi 

for herein when granted would be just, adequate, proper and effective. 

4.24. 	That the applicant demanded justice, but the same has been 
denied to her. 

4.25. 	That this application has been filed bonafide for securing the 
ends ofjustice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that the action on the part of the respondent authorities in 
deducting the amount of Rs. 25,433/- towards 40% refund of the two advance 
increments enjoyed by the applicant and withholding of the assessment of the 
applicant in connection with her promotion to the Grade T-5, Category - III 
thereby causing delay in effecting her promotion to the said Grade is bad in 
law as well as in facts. 

5.2 	For that the action of the part of the respondent authorities in 
deducting the amount to the extent to 40% refund of the advance increments 

/ 	M4 
1 
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enjoyed by her as has been communicated vide the order dated 17.12.08 is 

unsustainable in the eye of law inasmuch as the said action has the effect ol 

visiting the applicant with civil consequence as well as adversely affecting her 

service conditions and without affording an opportunity of being heard or 

complying with the bare minimum necessity of the principles of Natural 

Justice, the said action smacks arbitrariness and illegality on the face of it. 

	

5.3 	For that there is no order from the competent authority towards 

sanctioning refund of the two advance increments grated to the applicant vhk 

the order dated 17.09.0 1 and the respondent no. 3 without any authority and/ or 

jurisdiction had unilaterally proceeded to effect the said refund which being 

arbitrary and illegal is unsustainable in the eye of law. 

	

5.4 	For that no opportunity of being heard was afforded to the 

applicant before initiating the action towards deducting the amount to the 

extent to 40% refund of the advance increments enjoyed by her, which has 

resulted in adversely effecting her service conditions and as such the said 

action is hit by non compliance of the Principles of Natural Justice rendering 

the same to be bad in law and interference is called upon from this Hon'ble 

Tribunal towards redressal of the said grievance of the applicant. 

	

5.5 	For that the two advance increments sanctioned to the applicant vide the 

order dated 17.09.01 and which benefit he enjoyed w.e.f. 01.01.01 to 30.11.08. 

he was legally entitled to the receipt of the same in terms of the provisions 

contained in the Technical Service Rules, 1975 and there is no illegality 

towards receipt and enjoyment of the said benefits by the applicant. 

5.6 For that the Governing Body of the ICAR; the apex body of the 

organisation in so far as adopting any policy decision relating to the service 

conditions of the employee of the organisation is concerned, has already 

adopted policy decision which have been circulated vide the communication 

dated 25.09.97 towards pay fixation vis-à-vis the incumbents who were grant(d 

the benefit of two advance increment on becoming eligible for receipt of the 

same and in terms of the said policy decision the applicant is entitled to enjo) 

the benefit of receiving the said two advance increments even after her 

kcL 	M 



S 	 13 	 7 * 

promotion to the next higher Grade and as such, the deduction effected in so 

far as the applicant is concerned towards enjoyment of the said benefit is 

unsustainable in the eye of law and cannot stand the test of judicial scrutiny. 

5.7 For that the deduction of amounts towards enjoyment of the two 

advance increments by the applicant is impermissible in terms of the policy 

decisions contained in the communication dated 25.09.97 and the said action is 

illegal to the core of it and is liable to be interfered with by this Hon'ble 
Tribunal. 

	

5.8 	For that the action of the part of the respondent authorities in fbi 

effecting similar deductions in case of other similarly situated incumbents who 

have been granted the benefit of two advance increments and have been 

subsequently promoted to the next higher Grades in the Technical Service has 

the effect of meeting out the applicant with hostile discrimination, which is in 

contravention of the mandate of Article 14 and 16 of the Constitution of India. 

	

5.9 	For that withholding of the assessment of the applicant for her  
promotion to the Grade T-5, Category - III and non transmission of the same to 
the concerned authority has the effect of denying her due and legitimate 

promotion to the said Grade. The applicant is otherwise entitled for promotion 
to the Grade T-5, Category - III but for the inaction on the part of the 
respondent authorities, the said benefit is being sought to be denied to her and 

such action infringes upon the right that has accrued to her in terms of the 
Rules of 1975 for her such promotion. 

5.10 For that the action of the respondent authorities in not taking to its 

logical conclusion the process initiated for promotion of the applicant to ti ic 
Grade T-5, Category - III is arbitrary and illegal and the respondent authorities 
are required to be directed to promote the applicant to the Grade T-5, which 
benefit is legally due to her. 

5.11 For that in any view of the matter the impugned action on the part of the 

respondent authorities in deducting the amount of Rs. 25,433/- towards 40% 
refund of the two advance increments enjoyed by her and withholding of her 

/ 
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assessment in connection with her promotion to the Grade T-5 thereby causing 

delay in effecting her promotion to the said Grade is unsustainable in the eye of 

law. 

DETAILS OF THE REMDIES EXHAUSTED: 

The applicant declares that she has no olher alternative ai id 

efficacious remedy except by way of filing this application. As such, she is 

seeking urgent and immediate relief (s). 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 
ANY OTHER COURT: 

The applicant further declares that no other application, writ 

petition or suit in respect of the subject matter of the instant application is filed 

before any other court, authority or any other Bench of the Hon'ble Tribunal 

nor any such application, writ petition or suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant 

prays that this application be admitted, records be called for and notice be 

issued to the respondents to show cause as to why the relief's sought for in this 

application should not be granted and upon hearing the parties and on perusal 

of the records, be pleased to grant the following relief's; 

	

8.1 	To direct the respondent authorities to refund to the applicant 

'i along with interest at bank norms, the amount that has been deducted towards 

40% refund of the two advance increments enjoyed by her w.e.f. 01 .01.01 to / 

30.11.08. 

	

8.2 	To direct the respondent authorities not to deduct the remaining 

J60% towards refund of the two advance increments enjoyed by the applicant 

i kJ 	f-6?ñ 
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w.e.f. 01.01.01 to 30.11.08 as has been contemplated vide the orderf 

communication dated 17.12.08. 

	

8.3 	1 To direct the respondent authorities to fix the pay and allowance 
"A of the applicant on her promotion to the Grade T-4, Category -II by taking into 

account the two advance increments which was sanctioned to her vide the 
- 

order dated 17.09.0 1. 

	

8.4 	To direct the respondent authorities to forward the assessment ol 

the applicant for her promotion to the Grade T-5, Category - III to the 

concerned authority and to take to its logical conclusion the process initiated 

for promotion of the applicant to the Grade T-5 thereby facilitating her 

promotion to the -said Grade. 

	

8.5 	Cost of the application. 

	

8.6 	Any other relief/ relief's that the applicant in the facts arid 

circumstances of the case would be entitled to. 

9. INTERIM ORDER PRAYED FOR: 

In this facts and circumstance narrated herein above the applicant 

prays for the following interim directions; 

	

9.1 	To direct the respondent authorities not to recover any amount 

towards the remaining 60% refund of the two advance increments enjoyed by 

her w.e.f. 01.01.01 to 30.11.08 as has been contemplated vide the order/ 

communication dated 17.12.08. 

	

9.2 	To direct the respondent authorities to complete the process ol 

selection and promotion of incumbents to the Grade T-5, Category - III. 

10............. 

V  fro Lk12. P4LL 
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11. PARTICULARS OF THE I.P.O: 
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1) 	I.P.O.No. 

Date 	 ô T 
Payable at 	: 	Guwahati 

12. LIST OF ENCLOSURES: 

As stated in the index. 



e 

17 	
) Centrai AdnijnIstmvvO Thb 

1JUL 2009 	J 
UwahatIE3ench 	I 

VERIFICATION 

I, Smti Kavita Mehrotra, aged about 49 years, Wife of Sri Sushanta Das 

Biswas, Colonel Chowmuhani, Agartala, West Tripura, do hereby solemn 1) 

affirm and verify that I am the applicant in this instant application ai 

conversant with the facts and circumstances of the case, the statements made in 

paragraph 1 1  213 	2,1iT1tA !, 

are true to my knowledge; those made in paragraphs 

5, 	 are true to ii 

information derived from the records and the rests are my humble submissions 

before this Hon'ble Tribunal. 

And I sign this verification on this the ,2 Lf ay  of .  3"v-92009, at 

Tripura. 

APPLIC AN! 



S 	 I 
' 	 (Vol 	

iJated Shaliorg, the 11010. '85. / 	 H.,
Ll 

The Director, ICtR Research Complex for"NEH Ro±on is pleased to offer a eniporary post f 	
— 

toj Zat or, the following tern3 and conthtions 

* 

	

	
The Appointmcnt will be for a period of two'ears in The 
first instance 0  

The jost is temporary and carries the pair scale of ils. 
ntnient h 	 On appe/she will draw at the initial âtage of Ps. 33Q/ -. in the above time scale. 'He/She will be exitjtl'od to draw 
such allowances (dearness allowances & house rent Llewan(:es etc.) as are admjssjb]e to Other staff of. coresponthrj 
grade and status under the I.C,A.J 

Grt of pay, leave travefling and other allcwances 
lated by the Indian COufljl of gricultur 	Research, 
Matjs_1utandjs in accorcaflcc with the principle of Funth 

— menial and Sunpl ementary Rules and such other rul 05 and 
orders as are issued by the Governrnp t of India fro time o timc 

Tho post I s non- Government, but p ensionahi e' lie/She will 
be governed by the Indian Council of gricultur Research 

• .',,. 	 Pension RuLcs-.w1 cli are based, Mutatis_fltandisor the lib- • ' 

	 (rali sod pension Rules of the Govetnmonj;  of India, as amon clarified or modified, froth time to time. 
Hi3/h(3r 11eadqur.5 wi1l 'be 

 for Lh present, bLt he/sho will be liable to 
siro n any Instj.tj to and/or ffj of the Indian Conci1 ofgricu1tu_ 

rL Research, 1 cato anywore La mdi a. 
lie/Sin will be Oil p robatjoji for a p0o', of,  two ycar from tlie daLe ol' hi s/hi- j oininr the post , whi. cli may be ox Len..3U at Llio di. ,scj' 	Lion. of tlij coin 	toii't au the ri ty. Fatluro to COflipi (3 Liu cf. th proL tloary period to  corn n 	 thu sati sfac tioxi of th 	Le 	at1to ri t 	wi], 1 roj-lcei- 1ni/lier ii aLl o to be -UIiaj"pOd lrom servicc3. 

7 • 	 Iii s/her' appointuient 

 

may be Lerjn-p j thOut O5Sii1±ng iiy reason by one month s notice 00 ci thor side under Rul cs 5 of th0 CoI1trd Clvi] Si oo •(Teniper'i.y Seiie) Rules 1905, s appi.L c- able, mu Latitandi s to tho emlloyees of' the Ccw cu 0  Duriii thu 	 the appoirl.n g au hO 'rit'y nla\r ti'iic nat- c th 	serv±c0  0c,  appojnte 	d.thout.pjor not-i, e nd wjtl'jou 1; the I: aynient of salary' in lieu thereof, 

I]1/h3j-- appointment will be •subjcct to theconditions tha 
is ocI 	mcdi Call',- fit for sejce by he pres C ibod "udc.'1 au;iIor±tv 	S  

On ppoln tmnt., 1l/h w 11 be required to 	ce an oath 'of ll( (1cnc( to ttic C0n5tiit on of Ijj 	r tna 	]ko so cmii affi nn ition t U t effoct, as -  in the form cnclo sed 

2/ 

	

Certi/edobetrue Copy, 	
.- 

min 

	

Advocate 	1 7 JUL 2009 

L—T  77  it  ~~_ 



fto 

10. 	I He/She w
ill submit a declardtlofl regarding ha/hei tal sta 	as 

in the form ensiosed,In the een of 
his/ 

her having already ma 	
tha. one witf, living'or beig married to a person h3ving already another wife llvig -. 

the appointment will be subject -to hiser being e)te.d 
from the enforcement of the recjtment in this behalf. 
is/her 

appointment under the COUnCIl 	e Considered to b3 a freash CPPOlnIment 
and he/she will no be enti tied to antrav1lj and/or conveyce ClIowaCe for OIfling the post 	

I4 12. 	
Other cohdjtjo5 of 

sE relevant 	 iCe will 	m be gove 	by the to time 1:; the I.0 1es and orders which may be issued from time .A.p 

He/she should state whethëre7sh Is 
sd ing or is Under obliga0 to see anather Central Government Dopartme 

nt a State Govement ar Public Authorit. 
8 150 State whether he/she 	 she should for costs elsewhere 	'a 	 Y. He

pplied or is being Considered 

If any declarati 
her proves 	on givn or infoatjo furnished by him/ 

to be fal50 or If he/she found to have willfully 
surpressed any materia- Information he/she will be 

3iCbl( 
to rem1 	

and such other action CS may be - deemed -necessary. 

He/she should produce the Original certificates in respect of his/her ducat  
In 	 and ago and casth, CC S the pos.e i5 acceptable to ShrI/Smtj - 

- - - - - on the terms and Cpf,ns 
the/she Shui. intimate his/her eeptance to the 

Director immedi ely anj report -for dty to the
1  - 

P0 (We t - -. - - - - 
after ODtCinlng the mec,i ritness certafic ate from 
a medicj ©fficer not b1ow thr9nk of Civil Surgeon/ 
Agtt Surgeon I of Ony Government Hospital WIthj - - 

- - days from the date of Issue of the 
mfE ig Which the Offer will CUtomnCtically cancelled 	- 	- 	 - 

- 	 AStt Admi 

To, 

Centr Athmnjstrz,tye Fbu, 

1 7 JUL 2009 
2Uddh 

Qovt Qiter3 GOVt CoU 	Of Edo, - Lp  
flCOUJ aban, J'eSt 2Xp]4r M 	 J - - 	- 	

-- uwahat a 
emo NooA 36 

1 	
Shj-j1on 	the 1 985. Copy Oarded for 	ormat'on and necessa 

	

t 	 ry a to :— \9xi 
jrez. XCAR Röøeareh Snp1e 

	

P0 , 	
(west 'ripux 

Conp10 for NEH 	
Stdflong 

	

Mi8 	
Meht ha beer 

pojn1 ginst Poultry 8cheme 
. 	

ICz P:searCh C*nple, for NE}I hiliong alonq,j ozigm 
P%'R i respect of )1i iç 

4.\ O.Zj ce Copy. - 
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fl'4 iiL.i' €0 U1J tL U.r Gki. 	 EaRCH I C 	xu 	tCn 	pj , 	ff(ii N, £. ti. .jL0N U'iO XUJU 	i xo,.jNI 1AjJ 	793103, 

OAER 
ko. iC 	) 16193, 	

t. Baap;an, the 10thpr.1995, 
Undeiz the p ro Vi si on of Re56 of the Techjca1 Serbe 

	

and o the reornfl1endation of th 	sses The 	rector, I0R es 	 6nt Committee held on .2.95 
earch Complex for NEH Reon, Barj Is pleased to 	the f0

liowing Tec1jcai sthff (Gategory - I Group II. Lab.As stt) the bflt of the, next hi glier radê with scale of pay as detailed
-beloly-g.  

0. l. 'NanIefhlj 	Preent grade 	higher grade 	Date from personnel with desi- wi th scale.  
6 u 	 to which promoted 	which b eatjon JCentre. . 	. 	 t: 

efit -------- ----- - ----_ L_J. -  
- - ---- - -- Jgrant ed. I. Sri Deb en Chandra iJeka, / 	T-2 	 T—I-3 LabsStt.,Barapa 	Rs. 10_204/ 	R. 10-23001_ 	 90 1 7 

Sri )-'alsiamliana, 
La1 	Mizor 

	

-do- 	 - do- 	 1.1.90 
Sri 	Kr, Das, 
Lao. 4tsstt *  Tripura do 	 * do. 	 1.1.91 4, Sri h-.Sani, 	. 
Iab.j.sstt Maxn.pur, 

	

- do - 	 - do - 	 1.1.91, 
.5 Sri shi5 Chokraboriy, 

- do - 	 - do -

11  
L 	A 

1.7-91 

	

ab.sstt Txpura. 	 -. 
\NrsKaar:M oo t ra, .  

Lab. sstt Tr 	 - 	 - dd- 	 1791 
i.pura 	 do 

Sri Dlrgeski Chanda, 
i-'ab. 55ttbN1 zorarn. 

	

-do- 	 -do- 	 1,7. 
Sri Dhanneswar Phukon, 	

do 	 1 

	

Lab,s8tt Naa1aj'1d 	 - 	
192 

- 	- 
9, Sri 	na laa Tjwarj,  

- do 

	

ani 	 - 	 •- do - 	 1. 1.92 
s-stt. Barap. 

10 • 6 ri känial i- .an Jan Gio sti, 
- GOputor 

	do- 	 - do - 	- - 1.7.92 there 1 s no ScOp e to evi ew the ass esii ent case as per Oowcji' s order. COflCTUCU staff are 	
to ontjnu to work at thei pre.erjt Place of postiti until furLhe,r Ordex's. 

(i. j 	 G) 
ASD1Ii 	'fl V 0I C Miio No,C () 16/9 	 f

Dt I3arapanj, the 10th Apr. 1995 
COpy 

Orwarded for liifoniiatjon and necessary atjoi to 
3- luar1ce & ccot Officer, I 	

Resarch Oomplex for NEH Reio, 1Jara- panj 
dfl1.Offj cr(4stt), 	

Complex for. NH Ren, Barapani. Joint 	
roctor, ICA des. Complex for NEH Nagaj 	Ceutres, 	 - 	- 

Scieutist, iead of coecerned sectjo
. 5ersolial 	 , 	Barapani file df cOncerned staff 1  6, 4ssesnent fi16, 	. 	. 

79-Person COncerned. 

C,,Iedto be tru QY 

,:- 	 -.: 	 •' 	
.. 

 

"'Vocate 

• 	
.  if 

	

eSSTT. 	INITR'fjVE OFiI Cç 

/wrrq1 
 

aft 
'1 

 
Ceniral  

17 JUL 2009 

Rrd1 
Guwahatj Bench 



i JJ4N COLIIVCIL QI AGtICU R4L ijSE4I(CIJ 
J4WkPL1aFQ2 fi1i.ff R GlUM 

	

- 	 iIALAYA. 

	

Q.C(049195 	 frapan, the 3rd Jan. 1996p 

consequent upen the promotton of the following 
leChfliC 1 staff to their respective higher Grade vide Order 
iO.RC(RJ16/95 dated 10.4,95 &RC(G)49/.05 date1 9.8.95, their 

('pay 18 fixed as shown below with date of effect ,.i.j.,Scale 

of pay etc. subject to the provision of F..U26 
sr- 

s/#. Mame 	tage in which 	Date of D.M.l. Scale 

Pay fixed. 	effect. 

	

1, .hri Asish 	k.14OO/— 	1.7.91 	T.1400-40-1800-EB- 

	

Chakraborty 	Rs-. 	 1.10.91 1,10.92. 	
50-23001— 

4, SmtiJavita Ts.14OO/- 
hrotra 	.144o/- 

1.7.91 

1.11.91 1.11.92 	- do - 

3. hri Pradipk.1400/— 	1.7,91 	—do - 

Baran Roy 	fl.144O/— 	1.12.91 1.12.92 
I 

r7ii TsuswTt71 Th 	o7iciirFaii 	o FA0 

I f.K. s/dR 	) 
Admtnistratiue officer 

Copy for information & necessary aCtLOfl to :-

1, Person concerned. 
The Finance & Accounts officer, JCAR Research Complex for NEII 
Reylon, iJarapant with reference to his endorsement dated 1640. 

ServiCe Book of person concern. 

The ioint Director, 1CAR Re8e a rCh Complex for tiLl! Region, 
Trtpura Centre, 4longwith Service Book of the above per8Ofls 

for your needful. 

Personal file of serson concern. 

C'riified to be. true Copy 

AiJyoca$e 

111T aiU 

CentT' AdmnM ie TñbUna 

.1 7 JUL 2009. 

Guwahati Bench 
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INDI kN CO1JNCt' Or AURICLU r  JJ AL R[S1 AR( H 

• 	 ICAR RESEARCI! COMPI.,Ex FOR NEIL REGION. 
UMtAty.-793 103 

No. RC( R)20/99 	 Di. The June 29, 2000. o RDEl 

In pursuance of the Council's insti uctions on removal of Catgoiy bar and on the 
rccominendatjon of' the l)cpartmciitaf Promotion Coiniritec Meeting of the Institute heki on 
1L6.2O0O, the following technical staff of the listitute int the grade 1-1-3 are placed in the grade 
T-11-3 with effect from the dates sltown against each 

SI. 	Name of the 	 Present 	Nane of 	Date of effect No. 	incumbent 	 -: grade! past Cerire -Iqs. 
Sh.S.K.Phulan 	. LabAs:tt 	Hqs.Urniarn 	1.1.95 2 	Sh.S.K.Sen 	 Fie!drnan 	l-tqs.Urniani 	1.1.95 3 SrntTunu Baruah 	Lab.Asstt 	Hqs.Umiarn 	1.1.95 4 	Sh.R.Ch. E3aishya 	Lab.Ass:tt 	Hqs.Umiarn 	1.1.95 • 	5 	Sh.Subir Chakraborty 	Lab.Asstt 	Hqs.Umirn • 	1.1.95 
Sh.D.Bhaftacharya 	Fieldman 	Hqs.Umiarn 	1.1.95 v3 	Srnt.A.PLtukan Dutta 	Lib.Asstt 	l-lqs.Urniam 	1.1.95 8 	Sh.S.Borgohajgn 	• 	Lib.Asstt 	l-lqs.Urniarn 	11.95 9, 	Srnt.C.handralelcha Devi. Lab.Asstt 	Manipur  10 	ShAsish Chakraborty 	Lab.Asstt 	Tripura 	1.1.95 11 	Sh.K.Mehrotr-a 	Lab.Asstt 	Tripura 	1.1.95 12 	Sh.K.KSUklabaidya 	Fieldrnan 	Hqs.Umiarn 	1.1.95 13 	Sh.Debabrata Roy 	Fieldrnai 	Hqs.Urniam 	• 1.1.95 14 . Sh.l3ankirn Choudhury 	Fieldma:h 	l-Iqs.Umiarri 	• 1.1.95 IS 	Sh.W.Kharsalj 	• 	Fieldrnab 	l-lqs.Umiani 	1.1.95 16 	Sh.A.PhLikOfl 	 Fieldma.-i 	F- lqs.U.miarn 	1.1.95 

17 Sh.H.Ahrned 	. Fielclrnai 	Hqs.Urniam 	1.1.95 1t 	Sh.M.N.Bora 	 Fieldrna.i . Hqs:Urniam 	1.1.95 
1 S Sh.D.C.Baruai- • 	Fieldman 	Hqs.Umiarn 	1.1.95 
20 Sh.H.Majhaw 	Mecharic Hqs. Urniarn 	1.1.95. 21 	Sh.S.Dulta 	 EIectricin l - lqs.Urniam 	1.1.95 
22 Sh.N.Debna(ft 	Ehectrjcj.n Tripura 	1.1.95 
23 Sh.P.Baran Roy 	Mechanc Irpura 	1.1.95 211 	SliT. K.Cintury 	Mechanc 	Siikkirii 	1.1.95 
25 Sh.K.V.Ngajhii 	Mechai- c Nagaland 	1.1.95 
26' Sh.lKausalendu Prasad 	K.P.O. 	l-lqsUmiam 	1.1.99 
27 Sh.Surendra Mohan 	Fioldrnai 	Siikkirn 	1.1.95 

Sh.KftGhosh 	Computr Tripdra 	• 1.1.95 
The office oidcr No. RC(R)20/99/43 di. L1.12.99 regarding category bir removal stands cancelled. 	. 	' 	Sd!- 

	

( N. D. Votuta ) 	. 
)irector,  

Memo. No, RC( 1620/99 

All tue Joint Directors of Centre concerned. 	. 	• 	• 
Heads of J)ivisions /Sr.l7ann Miiager officis of 1-Iqs.coiicerned 
Finance & Accounts Officer, ICAR Res.Complex,Uniiiin 

'1. 	AssIt.Adnni.Office.i(1sti) , , ICiR Res.Couiptex,Uniinm. 
5. 	Personal file/Service I3ook 
6.A! the persons concerned by nañe( 	 / 

jj&tt-71 Ad 

I 	 l 	17 JUL 2009 
• 	 • 	 ( 	:.sjh 	

)) 

\stt. Adii'ci. Officet(Adinn) 
Lwahati 

Ce,((fled to be irue C 
• 	 r 	 . 	

.--- ........... .... 

' 	Idcate 

Di. The June29, 2000. 



INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR RESEARCH COMPLEX FOR N.E.I{ REGION. 

UIvHAM-793 103. 

No. RC(R)22/99 f-j-. 	 Dt. September 17, 2001. 

ORDER 

Under the provisions of Rule -6 of the Technical Services of ICAR and on the 
recommendatton of the Five Yearly Assessment Committee , the following technical staff, 
T-fl-3 (Group I and II in the Category-il) of the Institute are granted advance increments over 
and above their normal/ annual increments with effect from the date shown against each :- 

1, 

SI 
N 

Nam of the 
n6imbents 

Designation Centre! 
 KVK 

No.of 
Adv.inc. 

Date of 
effect 

.,J, 'Smt. K.Mehrotra Lab.Asstt(T-ll-3) Tripura 2(two) 1.1.2000 
2 Sh. K.R.Ghosh Computer(T-11-3) Tripura 2(two) 1.1.2000 
3 Smt. Chandralekha Lab.Asstt(T-il-3) 

Devi  

Manipur 2(two) 1. 1.2000 

Sd!- 
(N. D.Verma). 

Director. 

Memo No. RC(R)22/991L 
	 Dt.September 17, 2001. 

Copy to :- 

Joint Directors of Centres concerned 
Finance & Accounts Officer, ICAR Res. Complex , Umiarn 

3 	All Heads of Divisions concerned. 
All the.persons concerned by name 
Personal file/Service Book 

( G.Sinla ) 
Asstt. Admn. Officer(Admn.) 

/ 	
: 	 Trbun - - 

.17 JUL 2009 

.(-;- 

Certified to be true Copy 02~;f- '-  wcatO 

1 

kh 
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	 INDiAN COUNCIL OF AGRICULTURAL RESEARCH 

ICAR RESEARCH COMPLEX FOR N.E.H. REGION. 
UMIAM-793 103. MEGHALAYA 

L. 	 Dt. 12th  Dec. ,2003. 

ORDER 

As per the provision under RuIe-6 of the Technical Services of ICAR and on the 
recommendation of the Five Yearly Assessment Committee, the following technical personnel 
of the Institute under the Functional Group "Lab. Technician(Group-II)" of Category-Il are 
promoted to the next higher grade with effect from the dates shown against them 

SI. Name, designation and the scale of pay Grade to which Date of effect 
promoted  

Smt. Kavita Mehrotra, Lab.Asstt(T-I1-3) Rs. 
4500-125-7000/- T4(Rs.5500- 175-9000/-) 1.1.2001 

 Smt. Chandralekha Devi 
Lab.Asstt(T-II-3) Rs. 4500-125-7000/- T4(Rs.5500- 175-9000/-) 1. I .2001 

 Shri K.R.Ghosh, Computer(T-II-3) Rs. 4500- 
125-7000/- T-4(Rs.5500- 175-9000/-) 1.1.2001 

Option for fixation of pay if any should be fi.irnished by them within l(one) month 
from the date of issue of this order. 

SdI- 
( K.M.Bujarbaruah 

Director. 

Memo. No. RC(R)22/99/1 
	 Dt. 12th•  Dec.,2003. 

Copy to:- 

Joint Director, ICAR Research Complex, Tripura Centre, Lembucherra. 
Finance & Accounts Officer, ICAR Res. Complex, Umiam 

yPerson concerned 
ersonal file/Service Book 

\r4r 

Certifie to be true Copy 

* 	 dvocate  

03, 
(M.J.armawphlang) 
Administrative Officer. 

/1 	Ii 7 JUL 2009 
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Crntrt Ad,in1rev1 

'uwahati Bench 

ICAR Research Complex for N.E.H. Region 
Tripura Centre, P.O. Lembucherra - 799210 

West Tripura. 	 - 

No. RCC(P-47)/85/ L/6 	 Date... 	. /.................. 
To 	- 	 - 

The Assistant Adniin. Officer (A), 	 - 	 - 

ICAR (RC) for NEH Region, 
Uniroi Road. Umiam, 	 - 

Meghalaya - 793103. 	 - 

Sub: 	Proposal for fixation of pay consequent upon upgradation. 

Sir, 
Consequent upon the promotion in the next higher grade of 'T-4' 'ide Order 

No.RC(22/99fl dated 12.12.2003, it is hereby proposed to fix the pay as detiled below in respect 
of Smt. Kavita Mehrotra, Lab. Asstt. ()'T-4) in the pay scale of Rs.5500-175-9000 with effect 
from 01.1.2001: 

Basic pay as on the date of promotion (01 .1 .01) 	 - 	 Rs..5500 
in the lower grade of T-1I-3 	 - 

Add two advance increments awarded in T-II-3 	 - 	 Rs. 250 
Total of I & 2 above 	

- 	 Rs.575() 
BP not-ionally increased by one increment 	 - 

Pay to he fixed in the higher grade of'T-4' to 	 - 	 Rs.6023 
the next higher stage ofnoiionally increased pay 
Date of next increment 	- 	

- 	 01 1.2002 and so on. 

Smt. Mehrotra will draw a pay of Rs.6025=00 with effect from 01 . 1.2001 with date of 
next increment 01.1.2002 aiid so on, if otherwise admissible. I would, therefore, request to -fix the 
pay of Smt. Mehrotra in the grade of T-4' with effect from 01.1.200 1. The Service Book (Vol 1 
& II) is enclosed herewith for doing the needful. The same may please be sent hac-k to this end 
after completion of the fixation of pay. - 

A very early action is requested. 

Yours faithfully, 

- 	 (N.P.SI'NGH) 
Joint Diretor 

\vdopy to Snit. K. Mehrotra, Lab. Asstt.( (T-4), ICAR (RC), 
Tripura Centre for information. 

(N.P.SINGH) 
oint Director 

Cerizfied to be true Copy 

a~Layocate 
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INDIAN COUNCIL OFA GRICUL TURL RESIEARH 
JICAR Re5eairch CoMpRem for N .E.H. Rgioiin 
Unoi Road 9  Uiuithrnm 793103 9  Meghallaya. 

No. RC(P)78/85 	 Date: April 	2004. 

ORDER 

Consequent upon her promotion to the next higher grade of T-4 vide Order 

No.RC(R)22/99/1 dated 12.12.2003, the pay of Smt. Kavita Mehrota is fixed at 

Rs.6025=00 with effect froml.1.2001 in the pay scale of Rs.5500-175900/with thte of 

next increjnent on 1.1.2002 subject to the provision of F.R. 26. 

(G.SINHA) 
Assistant Administrative OffIcer (A) 

Copy for information and necessary action to: 

	

ZThe I 	person concerned (Smt. K. Mehrotra  

	

2. 	The finance & Accounts Officer, ICAR (RC), Umiarn with reference to his endc -sernent dated 05.4.2004. 
S ;vice Book othe Person concerned. 
The Joint Director, ICAR (RC), Tripura Centre 5  Lemhuchrra along with the 
Service book (Voli & II) of the above official concerned. 

	

5. 	Personal file of the person concerned. 

Ctrai A 	 Th;n 

1 7 JUL 2009 

T. ir 
uwah ati Bench 

r 

C!ertlyied to be true Copy 

a-i~  
dvocate 
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'uwahati Bench 

WAR Research Complex for NEH Region 
Tripura Centre, P.O. Lembucherra 799 210 

West Tripura Ph. 2865537, 2719883 

No.F.6(44)/TC/08-09/ 	 Dated: 17 ,  1 j.  2-002 
To 

The Finance & Accounts Officer, 
ICAR Research Complex for NEH Region, 
Umroi Road, Barapani, Meghalaya. 

Sub: Refimd o12 Adv. Increment arrear in respect of(1) Sh. Kamal Rn. Ghosh and (2).Smt. 
Kay i to Meli rotra. 

Sir, 
Please hod enclosed herewith a B.D. No. 1217/669088 dt. 5/12/2008 for Rs. 50,866/-

towards the 40% refund of 2 Adv. Increment arrear w.e.f. 1.1.Z001 to 30.11,2008 in respect of 
(1) Sh. Kanial Ranjan Ghosh (T-4) and (2) Ms. Kavita Mehrotra, T-4). 60% amount will be 
deducted at the lime of next arrear payment. The details are as follows ;- 

In respect olKama I Ranjan Ghosh 

1. 40% (" CFC arrear released from I-Iqras per statement Karnal(1) enclosed Rs. 57,853/- 
2. ActuaI0% 6 1 1 1  CPC arrear as per revised statement (copy enclosed) 	Rs. 57,41 1/- 
3. 409 .'o Ainotint deducted out of total 2 Adv. Increment arrear, 	 Rs. 25,433/- 
4. Balance 2 Adv. increment arrear to be revovered 

(Rs. I I 04/ -  -1 Rs. 38,150/-) 	 Rs. 39,254/- 

In respeciork.KavitaMehrotra the same amount will be recovered in due course. 

Enclo : 	 Yours faithfully. 

I. StOtenient of' flxation (Annex-Il) 
2 

Re' iseJ :nrcm' bill 	 (N.P. Singh) 
Ad 	ici'cnent arrear bill. 	 Joint Director 
I3.D. No. 217/669088 dt.5. 12.08 for Rs.50,866/- 

Copy to 
Sh. K K (;Imsh (T-4), ICAR Tripura Centre for information. 
\ 115. K a Melirotra (T-4), ICAR TripuraCentre for information. 
i!. .:'n Chakraborty, PA for information and n/a. 

'1. 	K Ic of person concerned. 
5. Sh. S. I ore, D.A of Pay bill, ICAR, Barapani, Meghalaya for n/a please. 

.P. Singh) 

Certified to be true Copy 

~PL~Vocwe 
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ANNEXURE—IO oft 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
KRISHI BHAWAN, NEW DELHI 

No. (Sic)! 96-Estt. IV 
	 Dated the 251h  Sept, 1997 

To, 
The Directors! Project Directors! Project Coordinators of ICAR 

Research Institutes! NRC's! Zonal Coordinating Units 

Subject:- 	Advance increment(s) at T-I-3! T-5 level and pay fixation on 
removal of category bar. 

Sir, 
Some of the Institutes have sought clarifications whether in view of 

removal of category bar from Category —I to Category —II , as per Council's 
Circular No. 14-3!94-Estt.IV dated 4.8.95, the grant of advance increment(s) at 
T-I-3 level would continue. If so, how the case of pay fixation will be regulated 
on removal of category bar from Cat. I to Cat. III from (T-I-3 to T-II-3) level 
and also on promotion from T-I-3 to T-II-3 level (under 33.33% promotion 
quota) having the same scale of pay of Rs. 1400-2300 will be regulated. 

The matter has been considered in the Council and it is clarified that 
since the promotion or grant of increment(s) has not been withdrawn, the 
technical staff of ICAR will continue to be eligible for grant of advance 
increment(s) at T-I-3 level (sic) is also clarified that for the purpose of pay 
fixation, the scale of T-I-3 in Cat.I and T-II-3 in Cat.II being the same i.e. Rs. 
1400-2300 the pay of a technical personnel who have been granted advance 
increment(s) in T-I-3 grade may, on their adjustment in T-II-3 on removal of 
category bar/ promotion, be fixed as F.R. 22 (a) (ii) by taking into account the 
pay including the advance increment(s) being drawn on the date of removal of 
category bar! Promotion as per Council's letter No. 7(2)! 84-Per-Ill dated 
3.6.88. 

It is also clarified that technical personnel in category - II at T-5 level 
will also continue to be eligible for grant of advance increment(s) upto though 
they are also eligible for removal of category bar from category —II to Category 
- III in terms of Council's letter No. 14-3!94-Estt.IV dated 4.8.95. However, 
since the pay scale in the T-6 is higher (Rs. 2200-4000) than that of T-5 (Rs. 
2000-3500) their pay will continue to be regulated as per the existing 
instruction on the subject. 

The receipt of the letter may please be acknowledged. 

Yours faithfully 
Sd!- Illegible 

Dy. Secretary (sic) 
ei 	7;y 

(_kVC') -. 
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To 	 L I 7 iu 	QO9 
The Director, 
ICAR Reseaich Complex for NEH Region, 	\\\ 
Urnium, Meg.halaya 793 103. 

THROUGH PROPER CHANNEL 

Sub: Less payment of 6th  Pay Commission's Arrear - reminder regarding. 

Sir, 

With due honour and humble submission I am to remind your kind honour kindly 

take up the matter sympathetically and pass your valued order to restore the less payment 
0f6th 

Pay Commission's arrear with reference to my letter dated 8(h Deáember 2008. 

With regards, 

Yours faithfully, 

"rk~ 

(KAVITA MEHROTRA) 

Dated the 18 December 2008. 
	 Laboratory Assistant (T-4) 

Copy Submitted through proper channel :- 

The Joint Director, ICAR, Tripura Centre, Lembucherra, for information and 
necessary action. 

Advance copy Submitted to the Director, ICAR Research Complex for NEH Region, 
Umium, Meghalaya 793 103 for necessary action. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO.133 of 2009 

IN THE MATTER OF: 
Cent 	 O.ANo.133 of 2009 

Smti. Kavita Mehrotra I 2 DEC 2009 	
-Vs- 	

Applicant. 

Guwahati Bench 
Union of India & Ors. 

Respondents 

-AND- 

IN THE MATTER OF: 

A Written Statement filed on behalf of the 

Respondents No.1 to 4. 

WRITTEN STATEMENT 

I Dr. S. V. Ngachan, son of Late K. S. Shangrai Khai, aged about 53 

years, presently serving as the Director,' ICAR Research complex, Barapani, Umiam, 

Shillong, Meghalaya, do hereby solemnly affirm and state as follows:- 

1 
	

That I am the Director, ICAR Research Complex, NEH Region, Barapni, Meghalaya 

and I have been impleaded as the respondent No.2 in the said Application, I am fully 

acquainted and well conversant with the facts and circumstances of the instant case 

and competent to swear this affidavit. I have been duly authorised to swear this 

Affidavit on behalf of the Respondents no. 1, 3 and 4. 

2. 	That save and except the statements made in, the Original Application, which have 

been specifically admitted herein below, the rest shall be deemed to have been denied 



-2 DEC 2009. 	
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2 	 Guwahati Bench 
Tc4J[ 

by the answering Respondents. However, the answering 	 does not admit• 

anything which is contrary to the records of the instant case. 

3.. 	That, the statements made in paragraphs 1 of the Original Application, will be 

suitably answered in the subsequent paragraphs herein below. 

That, with regard to the statements made in paragraphs 2, 3, 4.1 and 4.2 of the 

Original Application, the deponent has no comments to offer. However, the 

answering Respondent does not admit anything which is contrary to the records of the 

instant case. 

That while denying the statements made in paragraph 4.3 of the Original Application 

pertaining to eligibility criteria for consideration of promotion or grant of advance 

increment, the deponent humbly begs to state that promotion from one grade to 

another is based on possession of prescribed educational/technical qualification as 

well as performance of the incumbents and is not automatic on completion of number 

of years of service prescribed in the Grade. 

That, with regard to the statement made in paragraphs 4.4, 4.5 and 4.6 of the Original 

Application, the deponent has no comments to offer. However, the answering 

Respondent does not admit anything which is contrary to the records of the instant 

case. 

7 
	

That with regard to the statements made in the paragraph 4.7 of the Original 

Application the deponent humbly states that the same are not wholly correct and 

hence denied by the answering respondents to the extent that they are contrary to the 

Rules of ICAR as enumerated in the 'Hand Book of Technical Service Rules'. In this 

context it is humbly stated that although the category Bar between Category I to 

Category II had been removed s per Councils Circular number 1 4-3/94-Esft.IV dated 

01.02.1995, the grade T-3 was introduced only with effect from 03.02.2000, when the 
• 	 . 

existing Technical Service Rules (1975) of ICAR were modified and/or amended. It 
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is pertinent to state that the newly create.d Grade T-3 is only a substitution of the 

earlier Grade T4I-3 as would be evident from the pay scale as reflected in the 

'Revised Grade Structure'. Further Rule 6.3. of the said Rules lays down that the 

personnel working in T-2 Grade, possessing the educational qualification required for 

direct recruitment to category II (i.e. Grade T-3) would be eligible for assessment 

promotion to the said Grade T-3 after five years of service. Hence, promotion to the 

Grade. of T-3 cannot be claimed as a matter of right but is subject to possessing 

necessary educational qualification and rendering 5 years of service in Grade T-2. 
. 	

- 

That while denying the statements made in paragraph 4.8 of the Original Application, 

which are contrary to the records of the case, the answering Respondent states that the 

Applicant was not found to be suitable for promotion by the Assessment Committee 

on the basis of evaluation of her performance during the period of assessment. 

Therefore, 	the 	Applicant along with a few others was directed to 	submit 

supplementary report for the period. 01.01.2000 to 31.12.2000 for consideration in 

the next assessment year vide letter No. RC(R) 17/99 dated 22.11.2002. Accordingly, 

in he meantime, in terms of Rule 6.1 of the Technical Services Rules, the applicant 

was granted two advance increments in lieu of prbmotion, vide order dated 

17.09.2001 .(Annexure-5 of O.A.) 

A. copy of the letter dated 22.11.2002 is annexed 

herewith and marked as ANNEXUREA. 

That the statements made in paragraph 4.9 of the Original Application are incorrect 

The deponent categorically denies the statement to the effect that the Applicant was 

promoted to the next higher grade of T-4 due to availability of vacancies. The 

deponent further states that as has been stated hereinabove, after rece.ipt of the 

supplementary assessment report as demanded by the Respondent authorities 

submitted by the Applicant for the period 01.01.2000 to 31.12.2000, her case was ........................................... 

placed before the Assessment Committee. The Assessment Committee re-considered 

her performance and recommended her for promotion w.e.f. 01.01.2001 to the grade 
. 	 ...--. . 

of T-4. Therefore, the statement of the Applicant that she was promoted to the grade 
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of T-4 in Category-TI w.e.f. 01.01.2001 due to availability of vacaneyiinc 

Rule 6.1 of Technical Services of ICAR, categorically states that, 'There shall be a 

system of merit promotion from one grade to the next higher grade irrespective of the 

occurrence of the vacancies in the higher grade.' Hence, the q1estion of availability 

of vacancies does not arise if the incumbent is otherwise suitable for such promotion. 

A copy of the relevant provisions of the Technical 

Service Rules is annexed herewith and marked as 

ANNEXURE-B. 

IL"! 
	

That with regard to the statements made in paragraph 4.10, 4.11 and 4.12 of the 

Original Application, the deponent humbly states that the pay of the applicant was 

fixed at the rate of Rs. 6,025/- vide order dated 07.04.2004 (Annexure-8 of the O.A.), 

erroneously due to an administrative oversight. It is humbly stated that as has been 

stated herein above an incumbent can be either rieclromoflon 	twjce 

increments in lieu thereof and both of them are not meant tn  be enjoyed concurrently. 

In the instant case the applicant was granted two advance increments by order w.e.f. 

17.09.2001 in lieu of her promotion to the Grade T-4. However, subsequently vide 

order dated 12.12.2003 when the applicant was granted promotion the said Grade T-4 

with effect from 01.01.2001, the advance increments granted earlier ought to have 

been withdrawn. However, in the instant case the applicants pay was fixed at 

Rs.6,025/- erroneously resulting in huge inflation in her basic pay which surpassed 

even the pay of her senior colleagues who had been promoted earlier to the applicant 

i.e. 01.01.2000. 

It is further pertinent to state that in order to safeguard the interest of the 

incumbent(s) from incurring any financial loss, ICAR had issued instructions vide 

letter No. 8-22/77-Per.IV dated 29.07.1990 stating that "advance increment(s) granted 

to a technical personnel on the basis of five yearly assessment should not count for 

fixation of his pay on promotion to the next higher grade as a result of subsequent 

assessment in terms of the provisions of Para 10 of the Handbook of Technical 

Services, subject to the condition that the pay fixed on promotion after subsequent 

assessment without taking into account the advance increments earned in the lower 

grade should, however, be not less than the pay plus advance increments drawn in the 

21- 
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lower grade and for this purpose the pay in the higher grade may be regu1ateawhr 	fl rfl. 

necessary, by 'grant of personal pay to be absorbed in future increments so that pay in 

the earlier post inclusive of advance increments is fully protected". However, as 

stated above due to oversight on the aforesaid instructions, the pay of the Applicant 

was fixed erroneously at the rate of Rs.6,025/-, vide order dated 07.04.2004 (at 

Annexure-8 of the application). In this regard several representations were received 

from employees who were senior to the applicant (e.g. representation dated 

16.11.2004 'from Shri Pradip Ban an Roy, dated 09.09.2004 from Shri Ashis 

Chakraborty, and 09.04.08 from Shri N. Debnath, etc.) expressing their, grievances 

and requesting for pay parity. On scrutiny of their grievances on disparity, it was 

detected that the pay of the applicant fixed vide order dated 07.04.2004 at Annexure-

7 of the Original Application was erroneous and accordingly, the Finance & Accounts 

Officer of the Institute modified the Statement of fixation of pay under Central Civil 

Service (Revise Pay) Rules, 2008 fixing pay of the Applicant in terms of the above 

instructions dated 29.07.1990. 

It is categorically stated that in fact, the two advance increments granted 

to her in the lower grade of T-II-3 was fully protected in the form of personal pay 

while re-fixing the pay in the promoted grade of T-4 in terms of the 'order dated 

29.07.1990. It is also denied that Applicant was in the dark when the decision to 

recover theY over-drawl was taken. Amidst such hue and cry from her senior 

colleagues, many resorting to protest and representations followed by numerous 

reminders on account of disparity in pay, the claim of the Applicant about ignorance 

is illogical. Ignoring the process initiated by the authorities, the Applicant blissfully 

remained silent and continued to draw the excess salary which only facilitated in 

piling up of the amount of over-drawal to be recovered. Being aware of the oversight 

of the authorities, it was incumbent upon the applicant to refund the excess drawal or 

at least to have brought the matter to the notice of the authorities, since it was not her 

legitimate due. Therefore, the Applicant is equally responsible for accumulation of 

over-drawals. Since it is a clear case of over-drawal, and in view of instructions of 

the Finance & Accounts of the Institute, the recovery was made from the arrear 

amount which in no way affected her monthly salary income. 
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Copies of the instructions dated 29.07.1990 and 

trej 	 representations of other officers dated 16.11.2004, 

2 DEC 2009 
	09.09.2004, 	and 09.04.2008 are annexed 

herewith and marked as ANNEXURES-C& D- 
Guwahati Bench 
T',-' 	 Colly respectively. 

The Deponent further submits that for a better and clear understanding of 

the mistakes that had occurred during computation of the Basic Pay of the applicant, 

the deponent deems it fit to place the same in the form of a chart: 

Wrong fixation 

Pay on the date of promotion as T-4 as on 01-01-2001 

In T-II-3 grade (Rs.4500-125-7000) 	 ----Rs.5500.00 

Add 2 nos.of Advance increment granted in T-II-3 grade @ Rs125.each --- Rs.5750.00 

Pay after adding 01 notional increment of old scale (T-II-3) 	---Rs.5875.00 

Pay fixed in the promoted post of T-4 in the scale of pay 	 ----Rs.6025.00 

of Rs.5500-175-9000 w.e.f.01.01.2001 with DNI on 01.01.2002 and so on. 

Proper fixation of pay on promotion 	

) 

IWOA. 

Pay on the date of promotion as T-4 i.e. on 01.01.2002 	----Rs. 5500.00 

Pay after notional increase by one increment of old scale 	-----Rs.5625.00 

@ Rs1251- 

PAY fixed in the promoted post of T-4 (Rs.5500-175-9000) 

as on 01.01.2001 	 ----Rs.5675+ Rs.75(Personal Pay) 

And w.e.f.01.01.2001 ---------------------------- --Rs.5850 (with nil Personal Pay): 

i.e. 5850+175 as on 01.01.2003. 

Since the official was already drawing the pay of Rs.5750/-in T-II-3 grade, she 

cannot draw less than what she was drawing in T-II-3 grade, hence her pay 

needs to be protected in the promoted post of T-4 by giving her personal pay of 

Rs.75/-which will be absorbed in future increase of pay. 

The above pay fixation has been done as per the council Circular vide letter No. F. 

7(2)! 84- Per-Illdated 03.06.198. It is further clarified that if the applicant had been 

in the category of T-I-3 at the time of promotion to the next higher grade of T-4, her 

II; 



-2 DEC2009 

Guwahati Bench r* 
02 nos.of advance increment granted to her in T-II-,3 grade wou!dthavè been countd' 

for the purpose of fixation of his pay but since she was in the category of T-II-3, as 

per the above administrative instruction of Council's letter dated 03.06.1998 these 

two advance increment will not be considered for the purpose of fixation of her pay. 

A copy of the instructions dated 03.06.1908 is 

annexed herewith and marked as ANNEXURE-E. 

That the statements made in the paragraph 4.13 of the Original Application are 

wholly incorrect, baseless and without any justification and hence categorically 

denied by the deponent. It is categorically denied that the Joint Director has acted on 

his own to affect the recovery of over-drawl from the Applicant's arrear bills. The 

Joint Director only carried out instructions of the internal Finance Officer of the 

institute. It is pertinent to mention here that the Finance & Accounis Officer of the 

Institute also functions as the Financial Adviser to the Director and the Joint Directors 

at centre. Moreover, being the Drawing and Disbursing authority at the Centre, the 

Joint Director is fully empowered to affect any recoYery including overpayment or 

over-drawl in respect of staff posted at the Centre. As already mentioned in the 

preceding paragraph, the recovery instruction was issued not for withdrawal of 

advance increments granted to the Applicant but to recover the excess payment made 

to the Applicant after allowing full protection of the two advance increments legally 

admissible to the applicant. 

That the statements made in paragraph 4.14 of the Original Application are wholly 

incorrect, baseless, misconceived and misconstrued and hence categorically denied by 

the deponent. It is denied that the incumbents whose name appears in the order dated 

29.06.2000 were granted advance increments in the grade of T-II-3. Out of the list of 

28 technical persons whose name appears in the order dated 29.06.2000, (Annexure-

4 of the O.A) barring the Applicant and two other persons, all others got promotion 

effective from 01.01.2000 based on performance evaluated by the Assessment 

Committee and orders were issued vide No. Rc(R)22/99/10 dated 27.09.2000 and 
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No. RC(R)22/99/1,8 dated 09.10.2000 respectively. Hence, the question regarding 

grant of advance increments to the other persons did not arise and accordingly the 

withdrawal of advance increment thereof from any of the persons. Hence, the issue 

regarding discrimination raised by the Applicant is only baseless but also a mere 

figment of her imagination. The deponent further denies the statement made to the 

effect that benefit of 2 advance increments was granted to 112 employees. While 

denying the same the deponent begs to state that the 112 numbers of similarly placed 

technical staff who were granted two advance increments vide order No.RC(R)20/99 

dated 11.12.1999 belonged to Category-I in the grade of T-I-3 and were not from the 

grade of T-II-3 in Category-TI to which the Applicant belongs. It is pertinent to 

mention herein that advance increments granted in the grade of T-I-3 is regulated by 

the ICAR instructions vide No. 19-20/96-Est.IV dated 25.09.1997 (which has been 

enclosed as annexure-lO of the O.A) which stands on an altogether different footing 

and has no relevance with the pay fixation case of the Applicant. 

That the statements made in the paragraph 4.15 of the Original Application are 

wholly incorrect and deliberate attempts to mislead this Hon'ble Tribunal and hence 

categorically denied by the deponent. As already mentioned in the forego,ing para 12 

of the instant written statement, ICAR instructions issued vide No.19-20/96-Est.iV 

dated 25.09.1997 (at Annexure-lO of the application) only regulates grant of advance 

increments in the grades of T-I-3 and T-5 and is in no way it is related to the two 

advance increments granted to the Applicant in the grade of T-4. 

copy of the policy decision dated 25.09.1997 is 

annexed herewith and marked as ANNEXURE-F. 

That with regard to the statements made in paragraph 4.16 of the Original Application 

the deponent humbly submits that a situation for granting advance increment(s) in a 

particular grade arises only when a person is not found suitable for promotion or 

when there is category bar i.e. no further scope/provision for assessment promotion 

from one grade to another. As already mentioned herein above, instructions regarding 

treatment of advance increments granted to technical personnel and also for 

protection of pay on subsequent promotion has been regulated vide letter dated 
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29.07.1990 and therefore the pay fixation made earlier vide order dated 01.01.2004 

was not in conformity with these instructions/guidelines. Further, continuation of this 

erroneous fixation would have wider ramifications affecting the interest of many of 

the similarly placed staff not only within the Institute but outside as well. As such, the 

claims of the applicant having occurred due to erroneous administrative oversight, the 

same cannot be acceded to. 

That with regard to the statements made in paragraph 4.17 of the Original Application 

the deponent humbly states that under no circumstances does the Delegation of 

Financial Power Rules of ICAR authorize the respondents to refund or restore the 

amount to the applicant, the same not being her legitimate due. 

While denying the statements made in paragraph 4.18 of the Original Application, 

the deponent humbly submits that proforma for furnishing Annual Assessment Report 

which is the integral part of the assessment process was issued to the Applicant 

almost a month in advance before the year ending 31.03.2006 vide letter No. 

RC(R)3/2005 dated 13.03.2006 followed by proforma for Five Yearly Assessment 

Report vide letter No. RC(R)2/99-Pt.I dated 10.04.2006. However, even after a lapse 

of more than 3 years, the Applicant has failed to submit the same and as a result her 

case could not be placed before the Assessment Committee. In this connection it may 

be noteworthy that the Applicant counts among a handful of staff from, the Centre 

who are habitual defaulters in submission of Annual Assessments Reports, a 

document vital for promotion through assessment and has had to be reminded many a 

time vide letters No. RC(R)17/2004 dated 02.04.2009, 30.06.2009 etc.. for early 

submission of these documents/reports. It only reflects the sincerity and efficiency of 

the Applicant and hollowness of her claim that she has been deprived of promotion 

arbitrarily and illegally. Further, it is pertinent to mention here that the yardstick for 

promotion under Rule 6 of Technical Service Rules is performance and not the 

number of years completed as per guidelines issued vide F. No.18(1)/2004-Estt.IV 

dated 26.12.2005. 	 , 
Centra' Adminth,Tjbune 

-2 DEC2009 
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The reminders issued to the applicant vide letter dated 

02.04.2009 and 30.06.2009 as well as a copy of the 

guidelines dated 26.12.2005 are annexed herewith and 

marked as ANNEXUE-G1 coIg 4 H epeAvU. 

That the statements made in paragraph 4.19 are categorically denied by the deponent. 

While denying the same the, deponent reiterates that statement made in paragraph 16 

of the instant written statement and further states that it is due to her own negligence 

of the Applicant that the Respondents could not' take up her assessment cases along 

with others in, one go and had to issue numerous reminders which besides creating 

inconvenience also resulted in duplication of work. Therefore, the claim of' the 

Applicant is completely baseless and unfounded. 

That with regard to the statements made inPara's 4.20 to 4.25 the deponent has no 

comments to offer. 

That the deponent humbly submits that the grounds so averred to in the Original 

Application are nothing but mere repetition of what has been narrated in the body of 

the Application itself and are hence accordingly answered in the instant written 

statements. None of, the grounds so averred to in the Original Application are good 

or legally tenable grounds and are not only misleading but are also baseless. It is 

categorically stated that no discrimination has been meted out to the Applicant and 

Respondent authorities have in no way acted illegally or arbitrarily or de hors the 

constitutional framework. The deponent humbly states that in view of the facts and 

circumstances narrated hereinabove, there is no merit in the instant Original 

Application and the same is accordingly liable to be dismissed. This Hon'ble 

Tribunal may be further pleased to grant liberty to the Respondents to recover the' 

balance amount (60%) of the two advance increments made to the applicant by 

vacating the interim order dated. .Jo9.. 	______________________ 
entral Adminitratviun& 

- 2 DEC 709' 

Guwahati Bench 
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VERIFICATION 

CentrI Adn 	uvUfl 

TT 

_ 2 DEC 29 

Guwahati Bench 

I Dr. S. V. Ngachan aged about 53 years, son of Late K. S. Shangrai Khai, 

presently serving as the Director, ICAR Research Complex, Barapani, Umiam, Shillong, 

Meghalaya do hereby verify that the statements made in paragraphs 

IQ(p), 13(p), I'i (?.', 

...................................................................................... 

of the written statement are true to my knowledge and those made in paragraphs 

...............................................................are 

true I

to my knowledge derived from records which I believe to be true and the rest are my 

humble submissions before this Hon'ble Tribunal. I have not suppressed any material 

facts. 

And I sign this verification on this 2. Day of November, 2009. 

kTi ' Director 

ICAR Research CompieX ior NE.H. Region.  

Umiam1 MeghaiaY 	 •. 
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1NDIM COUNCIL OF AGRICULTURAL RESEARCH 
ICAR RESEARCH CCMPLEX FOR N.H.H. REGION 

UIMR01 ROAD UMI AM..793 103 (AIi.*YA) 

NORC(R)17/99 	. 	 . Ditd Umiam the  

. 	 . • 	Dr, 	v D, irua 	 • 	. 
• 	.Ee1)iróctory(ICAR) 	. 	 0 

Pnjbr. 	. 	 • 0 	0 

• 	hat. 9  Assi. 	 . 	. . 

Sub 	orwardthg of Fivo Year'y Assossmnt Report/Suplmetrj 
Report of Teohnical peornt1 reg •0  

0 	 . .•• 	... 
With rfren to ubjct,s1td bove I

S ..
mdirot. 

to forward hrewtth th .?1,ve Yariy A ssmt Rprt/ stient0..0 
ry Report of owinq Technical person1 of this .Xnstituto:..:fOi'r 
th.s period ae detailed bel@w with ct rqust to 	the  

of the Profor 	dreturn to the wdrsigned at the ear1kig,  
for further necessary action at this rnd 

Si N 

 

 

3. 

4 r 

5 0  

Shrl S14nder Sinjh 

Shri S,D0Iy 
Shri .Rjen Kr 

Shri K.R,Ghoh 

Szt . ^ilavita Mehrotra 

Fn,T-3 	010196 to112,2000. 

Fidrn,T_1_3 CII Oi .96 . to41 0 12.2000, 
Fleldmanj-1-3 O1.01 0 96.t41,,i2 0 2OOO, 

CoptTII,3 01O100 t3'.12 G2OOt 
Lab 	tt,T.II-3 01,01,00 	31,12,200 

0. 

•0• 	, 

'i'ioura 	 :: 	• 

v ,  

( 	th*) 
Asstt,Aijnjstratj Otf.cer(A) 	0 

Ppy 

eS-ath3 
0 •  

Er.1o: 

Centmi Adm ntratM W'J3afl1M 

-2 DEC2Ut39 

Guwahati Bench 
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I 

[Cent Am1nvTrbu 

IAR 

Category Ill, in the initial constitution of the service, if they possessed the 
mumqualificatiOfls prescribed for this category. For this purpose the approved 
persons were adjusted against the then existing vacancies in the reSpeCttYC fields. 
Where, however, no such vacancies exisrd. the existing posts in Grade'-5 held 
by the ipproved incumbents were upgraded to Qrade T-6 till the time regular 
vacancies in the latter grade become available. On the absorption of fllC personS 

against the regular vacancies in Grade T-6, the upgraded posts were dtnvngraded 
to Grade T -5 and reverted to the cadre strength of Category II. 

5.3 Government servants, who were on notional foreign service and were 
holding technical posts under the Council, were not eligible for oppoinimeni to the 
technical services until such time as they opted and were 4bsorbled in the Councils 

service on a regular basis. 

Note: 	'these rules arc applicable to Council's employees only and such ottlic Go ci ojoctit 
servants who held the posis on notional foreign scrvice with tts. ('ouncil, and 
were allowed to exercise their options for Council's service by I Match 1978, 
which was further extended to 30 September 1980. The opices were allowed the 
benefit of technicat service rules from the dates their options became etfceiivL 

(ICAR letter No.7-30/77-Per.111 dated 2 January 1978, and No.7.30/77-1'er1 11 
dated 2 April 1981). 

Note: 	Such of those technical personnel on notional foreign service and had exercised 
option for the Council's service from 31 December 1975 but before the prescribed 
date, i.e. 31 March 1978, were treated at a par with those who exercised options 
before 31 December 1975. 

(ICAR letter No.7(1 0).78-Per.IlI dated 27 January 1979). 

Career Advancement 
6. 	Career advancement of technical personnel in their respective calegol es 

will he done in the following manner. 

6.1 there shall be a system of therit promotion from one grade to the next 
highergrade irrespective of thc.occurrctice ofthe:vacanciCs in the higher giade or 
grant of advance increment(s) in the same grade, on the basis of the assessment ol 
performance. The persons concerned will be eligible for considcratiotl for such 
pramotion or for grant of advance increment(s) after the expiry of the number of 

ip the grade, as detailed in the succeeding paras. prescribed years of service  

6.2 Oh account of the two overlapping grades ofT-1-3 and T-11-3, the assess-
ment promotion had become redundant and, therefore, grade structures in Catego-
ries I and II have been modified as follows. 

r:xisting 	 1evised 
Cat c'gor%' I 	 ('ategorv I 

(T-t) Rs 3,200-85-4,900 	 (T-t) Rs 3,20.0-S5-4,900 

(F-2) Rs 4,000-I 00-6001) 	 (T.2)'Rs 4,000-00-6.0)))) 

i1'-11-3 I P.s 4,500-125-7000 

RCee St. 

Si, 
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IMMEDIATE 

INDIAN COUNCIL OF A1RJCULTURAL RESEARCH 
KRISHI HAVAN 	NEW DELHI 

'No022/77Pe.IV 	 Datd the 29th July,1990 

To 	 ' 	 .. 

• 	All Dirctors/ProjectjJireCtOr5 of 
oil the Research InSb.tutp,s undr ICAR. 

$ULIJECI - Treatrnertt. of Advance Incrernent8 granted to. 
• 	 . 	Techincdl Pbrormel' on the basis of 5-yearly 

• 	 . aesssment for the purpose of drawal o. 
allowancas and also protection of py on 
subsequent promotidn etc - Decision regadipg 1 

Sir, 
pursuant to Central Administrative Tib.unal's 

(Ernakulam Bench-) decision dated 8th January, 1990.in 'Case 
No.OA'304/89, the question of o,thending the instruct3,ôns 
contained ±nCdinciI. 	letters No,7_1O/,70_PerIIIdeted 
27th'January, 1979 and No.8-22/77-Per.iV dated 10th March, 
1909 has been considered in consultation with, the Finéncial 
Adviser., It has now been decided 'that pra 2 of the letter 
No,7-10/70.-Per.III dated 27.th'Jaouary, .1979 may. be  substi-. 
tuted w:Lth"the foilowing :— - 	, 	. 	• 

2. 	LJnder para 6.2 of the Handbook of Tohni(cal Services, 
somo of the techriica]" personnel hev bdri grant.d' 	vance 
increment(s) in the same grada, otheri have been granted 
promotion to the no,cb higher grcidQ, while some others have 
not beeh adjudged' suitable oithëfor' thpg'rant.. of metit 
promotion or bdvanco increments. . In order, thfo)± 
void an anothalou.s situation that is likely to arIse on 

this account, it has now been decided that tho advance 
increment(s) grantdd to a technical personnel on thb:-.basis 

haul not count for fixation of 
his pay on promotion 	±h..itex higher rede as a result 
of subsequent es,ossme.nt'in ernsof theprovisions of par 
10 o'rtheHahdbook of Technical Services., subject to-the 
condition that the pay fi<ed on promotion after subsequent 
assessment without taking into account ±ho dfanc incr- 
ienta earnod -in .thc, lower grade should, howcvr, .henot 
le. 	thatn tho pay p.lus advance ncremen'S dawn in tho 
LL:owu±.grado".and fort)iis purbse the pay- in' the high

,
er' 

gra d amay  bo reula±ed'whero necessary, by the gnt.of 
per onol py to be aborbod in future ncrements, so that 

- . - tb. pay i-n the ea-rl5o post inclu±ve f' advance . increments, 
is 	lly pretd. 	' 	. 	. 	 '' '•. 

	

£ortd . 	. 

• 	 -- 	
[C 	

• 	' i'_ •s- 
• Guwahat% Bench 

COPY 

SirU 	ChOWdh7 
4DV6CATS  

- 	 • 

S. ' 	 • 

-- 
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Guwahatt Bench 
Tff1 	1TZ3 
' 	-'--..----.- 

The word"TochnicQl' t  appeaifl9 in. second. line.of 

para 2 of Councils jotter NJ,B_22/7T_P.V doted the 

10th March, 1989 .my bedcletd. S  

These ordes will tko offct from 8th Jcnuar', 

1 990, 	.. 

S. 	 . 	 . 

EindLy acknowledge rcce-p t . S  

	

-. 	
Yoirà. fedthfuJ-y, 

S . 

S . 	 - ,.------ 

KISHORI L.AL ) 

• DIRECTOR • (P) 

CUPY. forwarded For information & noCoSSoI' action o :— 

1 	Secretary,. ASPS E 	Nw Delhi 	. 
2. All DDGs/Di.cor()/flirector().. 	 . 
3, PS to DG/PS. to 3ocr.otar', .ICAR 
4. All Und,r Secrctarios/DD(S)/DD (V)/Di) 	)/DD(P) 
5, DS(5)/D5(A)/D5()/SA(R). 	. 	•• 
6 A . 0 	1 Cdh - (ACIA ) /A6.dit 0I/II/P0rI/ut III Scs 
70 All.Instt. Admn. 5tions/AllES±te SE::tioflS. 

0., Secretar', 0ffical Side/taff Side U C, ICAR. 

9.0 Peronal 5ectio .qf the y,Primo Mfnister. 
10uard'fil, 	S 	 • 	 . 	

S 	 . 

	

* 	

I 
UNflER SECRETARY (K) 
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!rector, .  

w 
Research Complex for NEH Region, 

oi oad, Umiam, Meghalaya - 793103. 
:2 JTT LT 

Through proper ,  channel 
	

, 

equest for tepping up of pay at pr with my juni9rs Sri. K.R. 
Ohosh, (T-4) & Mrs. Kavita Mehrotra (T-4). 

Ref. -- This office letters 1. NO. RC/TC(E15)/200016076 dated 10-12-04 
NO. RCITC(P-53)185172 47  dated 19-06-05 

NO. RCITCI(E-15)12000'979 dated 24 - 1 0, -07  
NO. RCITC(-15)108I16 	dtd 03-03-0 , 

Sir, 
with due respect and humble submission to state that I rqestd 

several times and series of letters has been given vide 	 letters dated.30; 

09-04,dt; 09-12-04 dt. 220205, dt. 14-02-06 dt 2412-06,dt. 22-07-07 

dt 28-02-08 for steping up of my pay at par with my jufliorS Sri K.R. 

Chosh (1-4) & Mis) Kavita Mehrotra (1-4). 

In this connection it was foarded vide office letters cited above, 

but no favourable, action has been taken so far. 

I would therefore, fervently request your kiH hohoUr to look into 

the matter personally and mak necessarY arrangement so that I may 

get the finaniaL benefit of my pay. 

Thanking You. 

'Dated - 09-04-2008 

1' 	 dM  i* irifk 	r 

I 	DEC 2OO9 
I 

Guwah.at Bench 

Ja 

r1WTt -TrZf4 

Yours faithfully, 

iechnioal Officer () 
CAR Research Complex 

Tripura Centre 

Certifi&tbe true Copy 

Rkhe Sirauthia CJiowcfur' 
ADVOCATE 



rhe 1)irector, 
i-ciw(RC) for N.L1l Region, 
Llnirol Road, Uniiam, 
McgliaIrya —793103. 

lInougli the .Joint Director, ICAR(RC), Tripiva Centre. 

r4 

I 	2OECo9 

GUWahafjBflch 

Subject: - Request for stepping upof pay at per with my junIor. 

Sir, 
I have the honour tp state that the f11owitig facts for your kindperusal. 

consideration. 

That Sir, I was appointed ditetly in the post. of Mechanic (T-2) in the pay. 
scale of Rs.330.5601- w.e.L 23.12.1985. On that date my basic pay vis •  
Rs.330/- and while my junior Sri K. R. Ghosh was appointed In the post of. 
Computer (T-l) in the pay scale of Rs.260-430/- ih Nov, 190. Sti Ohosh 
was given the higher grade of (T-2) wx.f. 01.01.1987 Dii five yearly. 
assessment. 

That Sir, I was promoted to next grade oI(T-I-3) w.e.f. L07.19911Jhil 
Sri Ghost-i was promoted to the same grade (t'-I-) w.e.f, 01.0.i992. 

That Sir, my category (Ca14) Bar was removed and i was placed in (Cat-E) 
iii the grade of(T-..1I-3)w.e.f. 01.01.1995. Sri Ohosh was also placed in the 
same grade (Cat-2) w.e.f. the same date. 

'Ihat Sir, I was promoted to the next hglicr gimie (T-4) 1,.01.2000. My 
pay was fixed at Rs.5675/- w.e.f. 01.01.200Q and the pay of Sri Ghosh was, 
fixed at Rs.6025/- w.c.f. 01.01.2001. It is evident that on 01.01.2001 iñy 
pay was Rs.5850I- and thus I was drawing less pny than that of my junior. 

In this connection a Comparisdii statement is em!osod herewith for cay 
setticincrit, of this cac. 

I would therefore, rquest your good self kindly to step Up my pay so that I 
nay 1101 get less pay than tat of my junior colleague. 

Ihankimig you. 

Dated, [11cl L. 
YUI\c_1ithftlI1y, 

(I'R N ROY) 
r 

ICAk Tripui'a Centre, 

Cetifie rue Copy 

c!'heo Sfrauliija Chowdhur, 
DVOCTE 



- 

fleq)irt'ctoi; 	 L.j, 
icq(qc)oiftrjcqgibit) 	

.7 'Uvzroi Road Viniant,  
egfia&yci 793103. 

iougI ti4iqii(t (Dii'eco1'; JC..4cN.(cç), *jti Cit.cr'. 

S'Lth: 	quetfôrsippiiig up ofpay  at parwith. 1flyjtIu.n 

iILavtrie ILoitozLrtr.cL(ttI tIi? 1i4,,r 	 •......r... 

Centml Adntmttw 
iid z 

2 DEC 2O9 
'' ". 	Guwahati Bench 

1TTé ffTEf 

tItt Sii; t Was appoLit1 &recty in the post 	ratoiysLtaut (12 
in the pay caTh ofRi30-56o/- wttIL effici [lpql 5 J 85 On that date lily 
6asic pay was cRj 330/- On(ye WIiili' myjtio,t Shin J(atiaC 'J?jinjdit giuss 
was appouited in the post of Coinpulot (1-i) fit theay sc&Je of R 250- 430/- itt fA'Oeiii6ei 1980 Slut Cizosh was g,it yftIL Jii,qfie, giad of 1-2 
with efJ4.ctfi-o,n LL8 7  ouflpe yeai1i ds,acitt( 
iiiat Si;, ,  f was pmi,zottt to neyt /Iiiij' gmd qf T1-3 Miii fftct from. 
1.791 wiiihe Sliri çjlwsii was p'Itlinoted.to the same guTh witri jfct 0L7.9. 

1iat Sii; my. categoty (Cat. I) (Bar Was l'aliloved ai f Was placed in eat. ii 
in the ytide of-II-3 with effici 9iL fin fiosuz was ao pce(fitt the sa.iii.e gni4e wit Ii efJi'ctfroi,i the sam .e di.te. 

4 	1 Ii at Su, I was pioinoted to the ,ij IigI1ei qadi of (J4 iii the pay scale of 
R 55001 75-9000/= With efci fitha Oil 20th) while SILn griosit was 
pl-ontoted to the saute gittdc wiLlifJectf1o(t! 	&1'Iy pay wasfixedaj 

w efj 1 2000 ajuf tile pay ofS/In (flosII wcisfie[açj 
w ef 1 1 2001 It is evufe,tt that on 1,1200J ),y pay was and 
th:.cs I was duwing fss pay tiuut that ofntyjnii.i., 

'voti 	tfieioi-  111.0 St ILii6 	and 'Jpcll iqzt you I&;(y to tdl. 
ltecqsaiy action twards sepiitg up 'ity pay (jf/ i;lyjlibijuft[ oGCije. 

(Dated the 9taSepte,1160r2004 Yoursfii.i/iftai3: 

4 
PlAtis ChiaIja6oity) 

certiti &Je true CoPY 

R khoetu1wdrT 
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- .Guwahati Bench 

.1 

INDI,N COUNCIL OF AGRICULTUPJ RESEARCH 
KRtS}jI BRAVAN 	NFM DELkI 

NO.F.7(2 )/84-.pr IT1 	
Dated the3 June, 1988. 

lb 

'The Directors/project, Directors 
of all the Research institute. 

ib  
. 

ject:-Techn  
.  ic5l Service &iles 

- lol Wit grade T-I-3 (Rs.425 	 hdrawal of advance increments in ...700) ( Pre_revised) in Category_I on pxontioxy appointnt to grade T.-11-3 (s.425....7cjO) 
( pre_revised) in Category... ,  

It has been observed that in accordance with the tac1m cal person 	 existing. rules, nel who are ranted advance increment in grade T-I-3 o'Cn.tegory-I on the basis of their assessment and are subsequently _~ppoin~~cVpromted to grade T-II ._3(R$.425_700) (pre-revised) in Categor..ii. get lessp thqn what they were draw
ing prior to their protjo/appoitincnt to grad 'T-II-3 as accordjp to the existing 

instructions, the advance increments granted to them in grade T-I-3 are 
g_heirpay In grade T-JI 	Thth the grades T-I-3 and T-II-3, being in th  of' F.R.22(c) ar 	 same ae1e of pay of R.425-..7Oo, provisions 

e also no t applicable in such pronitjoj as there is no 
change in the scale of p,y on promotion to grade T'-II-3. 

This has created an aflom1oupo.jtion 	 - 	 - 

In order to remove this anomjy in. the Technical Service liles, 
the whole matter has been exaiiined in the Council in depth and it has been 
decjded with the approvej of the Governj Lody of the Indian Council 
of Agricultural Research that the pay of such technical personnel who 
were granted advance inrements in grade T-I-3 (R.425-700) in Category...i 

7 

	

	on the basis of their fiu yearly assessment nd are subsecent1y appointe. 
pronoted to grade T-II-3. (Bs.425_700) in Category_il, mar be rogulat 
in acrdjce with the provisions of F.R.22(a)(i) by taking into aocount the PaY' 	lu

ed  
incding advance increments being drawn on th date" of promotion.  

• - 	

urs faithiy,  

Copy to:- 

i -Fstt.  T/Ett. II/Et III Sections. 

bJ(orJA). 
DEPUTY SECRETABY(B) 

-p 

Cetifiebtrue Copy 

Rakhee Sirauthia Chowdhury 
ADVOCATE 
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ICAR HANDBOOK OF TECHIiICAL SERVICES 

No.1 9-20/96-Estt.IV 
Dated 25 September 1997 

To 

The Directors/Project Directors/Project Co-ord i nators of 
ICAR Research IflStitutes/NRCS/Zonal Co-ord i nati ng Units 

Subject: 	Advance Increment(s) at T-I-3 / T-5 Level and Pay- 
Fixation on Removal of Category Bar 

Sir, 

Some of the Institutes have sought clarifications whether in view of 
the removal of category bar from Category Ito Category Ii, as per Council's 
Circular No. 1 4-3/94-Estt IV dated 1.2.95, the grant of advance increment(s) 
at T-1-3 level would continue. If so, how the case of pay fixation will be 
regulated on removal of the category bar from Cat.1 to Cat.1I (from T-1-3 to 
T-I1-3) level and also on promotion from T-1 -3 to 1-11-3 level (under 33.33% 
promotion quota) being in the same scale of Rs 1,400-2,300 will be regulated. 

The matter has been considered in the Council and it is clarified that 
since the provision of grant of advance increment(s) has not been withdrawn, 
the technical staff in T-1-3 WilIcontinue to be eligible for grant of advance 
increment(s) at 1-1-3 level. Further, it is also clarified that for the purpose of 
pay fixation, the scale of T-1-3 in Cat.1 and T-1I-3 in Cat.11 being the same 
i.e. Rs 1,400-2,300, the pay of a technical person who has been granted 
advance increment(s) in 1-1-3 grade may, on their adjustment in 1-11-3 on 
the removal of category bar/promotion, be fixed as per FR 22(a)(ii) by tak-
ing into account the pay, including the advance increment(s) being drawn on 
the date of removal of category bar/promotion as per Council's letter No.7(2)/ 
84-PerjIJ dated 3.6.1988. 

It is also clarified that technical personnel in Category II at T-5 Level 
will also continue to be eligible for grant of advance increment(s) up to 3 
though they are also eligible for removal of category bar from category II to 
Category HI in terms of Council's letter No.14-3/94pstt IV dated 4.8.1995. 
However, since the pay scale in the T-6 is higher (Rs 2,200-4,000) than that 
of T-5 (Rs 2,000-3,500) their pay will continue to be regulated as per the 
existing instructions on the subject. 

The receipt of the letter may please be acknowledged. 

Yours faithfully, 
Sd!- 

(G.C. Sharma) 
Dy Secretary(S) 

ntra1 	 al  
krdk 	rit 

{DEC 2009 

Guwahati Bench 

Cetifle 	e true Copy 

Rkhee. Sirautnia ChatvdhurY 
ADVOCATE 
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)IAN COCIL OF AGC 	
, 

1c RESEARCH CO\LEX FOR N E Fl GION 
fl1— 793 lO3 %  

4• 	
I 

(). j. K). I 7:P()04 	. .. • - 	. 	
••: 

I i 	
Datd Urniam the 2nd Apfl12OO9 

lo.  
le Jot D1rectOr,  

	

lC( iesarch CornplC\ for 	H Reo 

	

ITlDpura cCfltFC) 	
3 

Lmbuchca, 
Thpura 

Sub 	
\Non- receipt of Rs of Technical Personnel - Reg 

I k\9thtefereflCe to the subject cited. above, 
\ \Rs ot folt'\iflg tech clPers0nn of your cene as micate4 

bn ILLl\Ldt 	
cases for thc assessmCflPr0m0tbon is o r4ue 4ft 

)t \ \R 	irC 
not able to proceSS their assessment cases 

Mil 
• 	 . 	 . 	 . 	 . 	

S 

2 
I ldmn (T-3) 
Slid Nkht1Ch IDas 	

9394,949s,9s96,9697)9798) 

. 5  

P [OCt-i-3 	
aiid 2008-09 

- H hn R Ghosh 	t QQQQ-Q4 ,?QQ070l° ad2QC 

(om 

ii s, 1iLrJOrC, rcqucsted 	mdl) to send duly completed AAR 

t1lLiW0fll I c  irn1l personnel at the cl1cst for fhcr actIon tti end - 
Yours Al 

A 

.• .. 	 S 	
S 	

. 	 :. 	 • . 	 • 	 •• 	

• 	 5, 	
5 	N 

	

I (Sah 	t, 

ksstt Adlmntstra.tive Officer (RC 



C- 

Ce tif iewo 

R9khee Sirauthia Chowdhary 
ADVOCATE 
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[NDIAN COUNCu.. OF AGRICUjTup 	RESE I C A R RESEAR'CH COMPLEX FOR N E H REGI 
U1vOIROAD, UMIAM-793 103, MEGHALAy 

y 	y• 

)4 Dated Urniam the 
, 

: 
4 	 4 

I 	, 
..- 	 I 4 

Joir 	1irctor,,  
R ResearchCornp1e, for NEI-I Region, 
ura Ceitre - 	.......................,., . 	,.. 	 . 	.. 	 . 	. 	.... 	

: Lembucherr-v t . 	.... 
ura West - 

, 	I 

k 

ual Aisessment Report for the , ear 2005- 06 of Sm( 
AssttT4Ireg 

I 

Ourkfter No RCfrC/çE7)/99/9627 dated 19 8 2006 
Cour1etterNo RCTC(E-7)2009/121 dated 24 4 2OO 

.. 	1;:.: 	. 	... 	 . 	.... 	,.., 	 .., 
I 	I 

,s I  

iefexence to 	above 	I am to inform that you Dtra, Lab 1Asstt (T-4) has not been found along with ti 
- 	I 	 • 	

2 	 . 

lie therefore iequestcd krndly arrange to sendhe 
MAuotra at an early date to this office .. 	.... 	.. for fuirtljern 

I 
I 

1 	- 	1 

........ I 

I 	 Yours fithf1)W 

U" 

f 	nr 	I!I4fl (S-tIp1naj-') 
fuzz •;u' Wt., 1UU7 Athmmspi.ve Ofiicer 
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/ 

No.RC(R)1 7 

To. 

Sub: 

Ref: 

Sir, 

Sint.Favjta 

2005-06 of 
Ihis cud. 
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• . J.'MDt4J'Cot).wCIjL 0'] 'RJCUIJLVcRflC 
• 	 Rfis[i (ilfiava):, (Dr'Rjjer:im q cad1p 4 

rA1ewq)c(Tzi-1J000j. 	. 

u:Te( 2338469 fax 9 1 .1123387293 E-mai1 satLwa(icainicjn 
'' 	'•• 	''' 	" 

F.No. 18(1)/2004-Estt.iV 	•' " 	.' . Dated6De4 2005 

To S 	
.•• 	

:' 	

0 

	

• 	 I 	 ••' 	 'I 	 - 

,.: All the Directors/ Project DIrectos of ICAR Reeah Inst1ths/ 

	

• 	• lRC/Bureaui 

Sub: Career Advancement of Technical Em ptoyees- Merit Pwmotton 

	

UndrRute6ofrsR—gufqeIfne—g 4 	 . 

• 	
': 	 -. 

'The Career Advancement of tethriical employees takes place in the manner 

Indicated in Rule 6 of the Handbook of Technical Services, Fourth EditiOn. It'ls inter-alia 

	

•• 	provided that there.shall.,be -  a system of -merit. promotiOn from one grade to the next 

'uner grade, on the basis Of assessment of erfomanc. The procedure for 

sessrnent Is incorporated In Appendix 'I1'1"oI the Handbook of Technical Services which 

has been supplemented by coundl'cJrcular No, 7(18)/85-Pe.1I1dated 2 May, 1989 

and 18(5)/98-Estt.IV dated 22nd  April, 1998 wherein benthmark for assessment 

pvornotior was prescribed. The existing instructions Including' the.' -enchmark for 

asessme[1( Dromotlori have been reviewed in the Council and it has been decided to 

• 	prescribe the following gifdefines  for consideration of cases fc' career advancement: 

	

• 	1. 	The following matriai shaLt be taken into consideration for assessment as per 

• Appendix 'III' of the Handbuk of TSR:-. 	•' - 

ii 

• The rnateri fUrnished in the 5/7/10 yearly assessment Proforma. 

 

C. 

ci. 

/ 

AçRs for the past 5/7/10 years.. 	• 	: 

Performance record files mainjnd by'the technical personnel 

F31odala and career infor ruatlon (various posts held etc.)of the technical 

personnelLthroughout their service in the ICAR. 	* 	. 

c & d' is aPiicaie only in the caces of technical rnpIov 	icateg6ry1IF. - 

- 

,• 	'...• 	• 	•. 	.• 	..• 	S 	 • 	 . 

tt 	rrf 
S , S 	 • 	 • • • 

	 • • S  • 	 S 
S CetiffltR be true Copy 
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Rkhee Sirauthia Chowdburf 

	

Guwahati Bench 	
S 	 ............ S 	

• 	 ADVOCATE.-•,,. 
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- 
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- 

Guwahati Bench 

he evaluation ol :ACRs br tre assessrieb peuiod(5/7/16 .ears; as the cash may 
be) vide foregoing para 1(b), shall crr -y. 80 rnark and evaluahori of remaining material 
by the Assessment Coñmittee shall carry 20 rila rks. 	 S  

The evaluation of ACR shall be done in the following manner: 

3.1 Thc ACRs relevant for the period of assessment (5/7/10 year as the ase may 

be) are to be considered. In cases where the period of assessment does not 

synch ,:ortjze with fi ancial year, the ACR of the year in which'the spread of the 

assessment period is in excess of 6 months; shaU be taken into consideration 

For xarnpie in a case where the 5 year period of asessment ends on 31s1 July, 

2005, the ACRs of 2000-01, 2001-02, 2002-03, 2003-04 & 2004-05 are to be 
taken into account. 	 . 	. 

• 3.2 Cases where one or more ACRs of relevant periodhãve not been written for any 
• 	reason, are to be dealt v, , ith in.accordance with DOPT bri No. 2201 1/5/86- 

Estt.(D) dated  201 June, 1989 read with corrigendum daied. 13th July, 1989. It 
reads as under  

• 	 I t'/i.ce one or iioie C/cs ha 1, e not hn written for aii.' ieas,r duiif)O (lie 
re/en'an( period, (lie DFU should consider the CRs of (lie j'eais piecedimj (lie 

in ques(ion and ii iii any case er'eii these are not a ii/ab/e, (he DPC 

.c/iou/d take (lie CRs of l/;e /i ergiade illjo account to complete li'ie nu,nbei 
of (7?5 requi ed to be cot 1s'e; ed  

In cases of abseneon account of Study Leave, a certificate from the 

Head of the Institution, where the employee has attended or is attending the 

course of study is to be obtained in SUPPort of satisfactory cdmplehon of I Ire 
cow se of study and placed in the ACR dossier. 

3.3 
The ACEs relevant for the assessment period(/7/1 years asthe case may be) 

are to be numerically rated on the basis of final grading a accepted/approved by 

the Revieinig Authority in the following nianri'er: 

Each Outstandin9 Report 	- 	80 marks 
Each Very Good Report 	- 	60 marks 

• 	Each Good Reçort 	 40 vi'iarks 	' 	 S  

') 	LCI) Average eport. 	 2Ov1apks 	S  
il 



.441 
The total marks so arrived at are to be divided by the number of ACRs 

considered for assessment (5/7/10 years, a the case may, be) th arrive at the 

weightage for ACRs on a scale of 80. It goes withoUt saying.that regardless of 

number of 'ears in the assessment period, the maximum weightage of . ACRs 

shall not exceed 80 in .ar.y  case. .• .. 

4. 	The Assessment Committee shall examine the other material, as referred to in 

the foregoing para 1, and award marks on a scale of 20. The marks so awarded out of 

20, shall be added to the marks awarded on the basis of the evaluation of ACRs. The 

merit pr:omotion  from one grade to next higher grade. shall be made only if an employee 

meet the following threshold  

For promotion froni T-1' to T-2 grade and T2 to.t-3 grade 	 = 60% 

For promotion from T-3 to T4 grade T-4 to T-5. grade 
and T-5 to T-6 grade 	' ' 	 . 	' 	'.. 	, .= 67% 

For pçomotion from T6to T(7-8) and from T(7-8) to 	. 
T-9 grade 	 ' 	. 	 . 	75% 

0.5 % and above marks are to be rounded off to the next higher.  number. 

5. 	Directors are expected to ensure that complete and correct information is 

furnished to the Assessment Committees and the Members are made familiar With the 

provisions of the Rules and instructions. An administrative functionary of appropriate 

rank (say AAO/AO/SAO/CAO/US) may be asined o assist the Committee as Member 

Secretary.  

•6.. 	To the extent possible, efforts should be made to idenlify sUitable experts for 

nomination to Assessment Committee fr'Qm places not very far away from the inistitule 

so as to timely convene' the meetings. 

IT ' 	.. 	 ..... 



Yours fai hfully, 

	

0 	 1 	 (S.P.SANWAL) 
UNDER SECRETARY(TS) 

Copy to: 

All officeis atICAR Hqrs. in Krishi Bhavan, KAB-I and ICAB-IL 

All Sections at ICAR Hqrs. in Krishi .Bhavan, 1(1W-I & KAB-IL 

Memo No. RC(R)22/99 	 . Dt. Urniain the lOuhl  January, 2006. 
• Copyto:-   0 

I 	All the Joint Directors of Centres/In-charge, They are requested to bring to the 
• 	 . KVK Tura 	 . 	. 

notice of all concerned particularly 
2 	AU the Heads of Divisions., Section 0 	the technical staff working under 
3 	In-Charges/ Sr. Farm Manager etc. at. 	them FOR . INFORA'IA J'JON AND 

Complex Hqs Umiam 	
NECESSARY ACTION please. 

4 	Notice Boards of Hqs. Umiam. 

( S.R.Baruah  ) 
Asstt. Administrative Officer (RC) 


